
DIRECTORATE(〕 ENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATI「IED ⅣIINUTES OF TIIE NORⅣ IS COⅣIⅣIITTEE¨ II ⅣIEETING

NO.08/81 DATED ll.07.2017

PIcase Notc

(i)  「 Or infOrmation of cxportcrs,Norms Committcc― Ⅱ handlcs all cascs pcrtaining to
flxation/ratiflcation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85.Communications in rcspcct of cases/pcrtaining to NC¨ II may bc scnt

to email addrcss:nc2.dgiOnic.in

(ii) In ccrtain cascs thc dccision ofthc Norms Committcc rcfcrs to thc Rccommcndations/
ObscⅣations/ Deflcicncics rcccived froln thc conccrned Technical Authority.

Whcrcvcr applicablc,a scanncd copy ofsuch documcnt has bccn placed atthe cnd of

thc ⅣIinutcs,in running scrial ordcrs.Thc concerncd flrln/company may go through

the samc and respond accordingly.

(i五 )  Sirllilarly,a scanned copy ofthe blank Standard lDeflciency Follllat,Which Fnay ind a
rcfcrencc in NC decisions, has also becn attachcd in thc cnd. This may also bc

rcfclTcd to by the concerncd flrln/company and may bc rcsponded accordingly.

(iV) 
・
I｀he Norms Committcc has taken dccision only with respect to tcchnical
aspcct/wastagc norlns,Whilc rcdcclning the applications,RAs should chcck thal the

applicant has ftllfillcd all requircments as prescribed in policy/procedure including

thosc in Policy Circulars No.50/2009-2014(RE 2010)dated 28th Dcccmbcr,20H,
Policy Circular No.14(M-2012/2009-14,datcd 4th February,2013 and O.M.No.
01/92/180/Misc./AM.13/PC― V1/10 datcd 15.04.2014 or any othcr provisions undcr

FTP/HBP for EODC.

Thc Mccting No.08/81 dated ll.07.2017 of Norms Comllnittce― II fbr the ycar 2017-

18 was hcld under the Chairlllanship of Shri Jaikant Singh,Additional Director CJcneral of

lギ orcign′ 1｀rade to considcr thc fo1lo、 ving applications lor ratiflcation of norlns in rcspect of

advancc authorizations undcr Duty Excllnption Scheme(ChaptCr¨ 4)of Forcign Tradc Policy

2015… 20.Thc followin3 mcmbcrs wcrc prcscntin thc mceting:¨

No. Namc & Designation Department

1. Shri K.K.Tcwari,IA DHI

つ
乙 Shri S.K.Jain、 I)() DIPP

D. Shri S.K. Bhalnagar, Dy. IA MOS

4. llaliit Singh, I)DG DG「T

5. Shri Vinod Kumar Kashyap, IiTDO DGFT

Minutcs of thc Mecting No8/81 datcd 11 .07 .2017 are confirmed by the Members.

⌒



Casc No.:1/25/81… ALC2/2016 Party Namc:DIGI DRIVES   Mcet No/Date:8/8ト
P.LTD                 ALC2/2017

Status :

Deferred
l107.2017

HQ File RLA File

:05/23/040/00383/AM12/

l′ ic.ll′ ic.No/1)atc:0510313434

:01/81/050/00596/AM17/ 0401.2012
Defer Datei 

‐

2208.2017

Decision : NC obscrved that reply of the firm has bccn rel-crrcd to I)citY lbr commcnts.
NC decided to await their commcnts and dclcr thc casc.

'l'he case stands dcfcrred to22.08.2017.

Case No.:2/8 l8l-ALC2/2013 Party Name:EPSILON Meet No/Date:S/S1-
BATTERIES PVT lン TD ‐ALン C2/2017

11072017

Status:

Dcfcrrcd

Defer Datc:

22082017
HQ File

1101/81/050/00118/AM14/

RLA File             lLic.No/Date:0810120617
:08/24/040/00032/AM14/      130.04.2013

Decision : NC observed that application for the abovc AA has bccn rcferred to MOIIF lbr
comments. NC decided to await thcir commcnts and dcfer thc casc.

'l'he case slands dcfer:red to22.08.2017.

Case No.:1/23/81-ALC2/2013  Party Namc:MAK CONTR01ッ S MectNo/Datc:8/81-     Status:
AND SYSTEMS PVT L 「́ D   AIン C2/2017         Defcrrcd

l107201711072017

HQ File                RLA F‖ c               I′ ic.No/Date:3210063581  Dcfcr Datc:
:01/81/050/00387/AM14/       :32/21/040/00032/ノ M`14/       29.052013              22082017

Decision : NC observed that application for the abovc AA has becn rclerrcd to MOI) lbr
comments. NC decided to await thcir commcnts and dclcr thc casc.

′
「 he case stands defclTcd to 22.08.2017.

Case No.:9/23/81-ALC2/2015 Paロ ッ Nanlc:」 MW IN DIA(P)McCt No/1)atc:8/81-
1′TD.               AI′ C2/2017           Withdrawn

l1072017

HQ File             RIン A Filc            Iッ ic No/Datci05 10355879
:01/81/050/00484/AM16/      :05/23/040/00060/AM14/      31 052013
14 Dccisl。

.:NC observea that apllication has not been brwardcd by thc CLA,Delhi dcspite

rcrllinder. NC prcsumcd that no ratiflcation is rcquircd in this casc. Accordingly, NC

decided to withdraw the case from agenda.

RA may take suitable consequential action accordingly.

Casc No.:66/2/81-ALC2/2014  Party Name:CROMPTON    Mect No/Datc:8/8卜      Status:
GREAVES LIMITED,      AI´ C2/2017         Defcrrcd

ll.07201711.072017

5 HQFilc                RLA Filc               I′ ic No/1)atc103 10767749 Dcfer Datc:

:01/81/050/00067/Aヽ415/       :03/94/040/00498//ヽ M14/       2401 2014              22082017

1)ccision:NC noted that I)III vidc thcir I「 .No.3/58/2014 datcd 10.07.201 7 has inibrincd

that firm has requested for ratification of norms on repeat basis, however, itssSbServed

|,

LJdyoc,



⌒

that the cxporl product arc diffcrcnt. NC decided to examine thc case.

'fhc case stands dclcrrcd to 22.08.2017.

Casc No.:17/2/81-ALC2/2014 Pany Namc:VSM VENTURE
CONTR01ン SYSTEMS P.LTD ALC2/2017

11072017

Status:

Dcfcrrcd

Dcft・r Datc:

22082017
HQ IrilC

:01/81/050/00018/ノ Mヽ15/
RIン A Irilc

:05/24/040/00410/ノ Mヽ14/6

been referred to DeitY for
cornmcnts. NC dccidcd to await thcir commcnts and defer the case.

'l'hc case stands dclcrrcd to 22.08.2017.

'l'hc case stands dclcrrcd to 22.08.2017.

lhe case stands deferred to 22.08.2011.

Decision : NC obscrved that application for the above AA has been referred to DOT lor
commcnls. NC dccidcd to await thcir comments and defer thc case.

'l'hc casc stands dcl-crrcd to 22.08.2017.
l

Casc No。 :86/2/81-Alノ C2/2014 Party Namc:BHANSALI
ICABLES&CONDUCTORS

10

HQ「 ilC Lic.No/Date:0510380

Casc No.:4/25/81-Al′ C2/2016  Party Nalllc:M/S            Meet No/Date:8/81-
PARAMOtJNT 13XPORl｀ S   Al´ C2/2017

11072017

HQ IrilC              RIン A Irilc             lン iC No/1)ate:2910024177

8  :01/81/050/00599//ヽ
レ117/       :29/24/040/00010//ヽ M14/       19022014

Decision : NC obscrved that application for the above AA has been referred to
commcnts. NC dccided to await their comments and defer the case.

(P)1ン TD.,

Casc No.:1212/81-Al,C2l20l4 Party Narnc:BHANSALI Mect No/Date:8/81-

CABI′ES&CONDUCTORS  ALC2/2017

HQ IrilC

(P)Iン
′
I｀1),

RI′ A Irilc

:01/81/050/00013/ノ Mヽ15/      .:05/23/040/00075//ヽ M14/

Status:
Deferred

22082017

Casc No.:24/2/81-AI′ C2/2014 Pany Namc:BHANSALI Mect No/Date:8/8ト

1107.2017

Lic No/Date:0510379333

1302.2014

1107.2017

Lic.No/Date:0510380166

Meet No/Date:8/8ト

ALC2/2017
11.07.2017

Status:

Dcferred

‐
Defer Date:

22.08.2017

to DOT for

Status :

Deferred

CA131´ ItS&CONDUCTORS  Al´ C2/2017
(P)1′
′
「 I),

RIン A「 ilcHQ「 ilC



⌒

:01/81/050/00087/AM15/fi5l231040100265lAM|3124.02.20i422.08,2.01.1
Decision : NC observed that application lor the abovc AA has bccn rclcned to I)O'l' 1or

"olnrn.r,tr. 
NC decided to awaii th"it 

"o*t'ents 
and dcl-cr thc casc'

'l'he case stands deferred to22'08'2017 '

casc No.:29/11/81-ALC2/2014 Party Name:Alン
S′TOM INDIA  MCCt NO/1)atc:8/81-

AlンC2/2017
1´IMITED,

11072017

Decision:NCobservedthatapplicationfortheaboveAAhasbeen
.*."ro. NC decided to awaii their comments and defer the case.

The case stands deferred to 22'08'2011 '

HQ Filc

i01/81/050/00343/AM15/

HQ Flle

iO 1/81/050/00478/AM16/

HQ File

101/81/050/00320/AM15/

RLA File

i34/24/040/00013/AM15/

RLA Filc

:31/83/040/00093/AM15/

1ン IMITI〕D

RLA Filc

104/24/040/00091/AM15/

lッ ic.No/1)atci34 10040368

16.072014

rclcrrcd

Ⅳlcet NO/1)atc18/81-

ALC2/2017

iッic No/Date:3H0064619

25.07.2014

rclerrcd to

11072017

1′ ic No/1)atci04101591 16

28072014

StatuS:

Dcfcrrcd

l)clor l)atC:

22082017

tO I)citY br

case No.:3/23/81‐ ALC2/2015 1害
ボ港器:船ざξ

ND Status:

Deferred

DcfCr Datc:

22.08.2017

MSME for

ENGINEERING INDIA LTD  H.072017

12

濡:霊:.盤需鳳鳳競 li:庶轟燎灘瀧咄II

The case stands deferrcd t0 22.08.2017.

Case No.:6/1 ltSl'ALC2/2014 Parry Name:SltjCHEM Meet No/Date:8/81-

TEiHNOLOGIESPRIVATE ALC2ITOI7

Decision:NC obsCrvCd that appliCation for thc abovc/ヽ
プヽ has bcCn rcfcrrcd

commclltS.NC decided to aWaitthcir commentS and dCtrthc Casc.

′
l｀hc case stands deferred to 22.08.2017.

case No.:10/23/81-ALC2/2015 Party Name:URETHANE
ELASTOMERS

Status:

Dcfcrrcd

Dctr Datc:

22082017

10 DOT ttr

Status:

Deた rrcd

Defer l)atci

2208.2017

MSME for

Status:
Deferred

E-rre
VlNrtr;,;;.

Mcet NO/Datei8/81¨

ALC2/2017
1107.2017

M器 航 5υ0048'AM附  
監ち琳liυ

躍 1蝋 :lbovc患 1:t:cn rcR.cd bDccision:NC obsCrvcd that appliCtti

comments.NC decidcd tO aヽVaittheir commCnts and dCfcr thc casc.

´
1｀he case stands deferred to 22.08.2017

15 Casc No.:13/23/81-ALC2/2015 Palty NalnelMltTENl:RIt l′

′
1｀ D NICCt No/1)atc:8/8ト

/ヽ 1′ (32/2017

Uし瑠 Ъ爛嚢 議 鱗 二“`



HQ「 ilC
:01/81/050/00488/AM16/

HQ「 ilC
:01/81/050/00598/AM17/

HQ Filc

17 :01/81/050/00561/AM15/

HQ IrilC

18 :01/81/050/00107/AM16/

HQ File
19 101/81/050/00122/AM17/

RIン A Irilc

:05/24/040/00423/AM15/

C00KWARE(INDIA)
PV´ I｀ .Iン Tl).

RLA Filc

:07/24/040/00370/AM15/

Rlフ A「 ilc
:32/21/040/00162/AM15/

RLA Irilc

:07/24/040/00470/AM15/

RLA Filc
:07/24/040/00489/AM15/

Mcct No/Date:8/81-    Rcjcctcd
Alッ C2/2017
11.07.2017

Lic No/Date:0710107425

14.01.2015

11072017

Lic No/Date:0510392478

1812.2014

Lic.No/Datci3210077400

21.01.2015

Lic.No/Datc:0710108018

15.04.2015

16.04.2015

Decision : NC observed that application for the above AA has been referred to
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 22.08.2017.

Case No.:3/25181-ALC2l20l6 Party Name:AMC

Defer Datc:

22.082017

MSME for

Status:

Deferred

Defer Date:

2208.2017

to DOT for

Status:

Defcrrcd

Dcfcr Datc:

22.08.2017

VINRE for

Status:
Deferred

22082017

16 Decision : NC observed that DIPP deficiency letter dated 20.03.2017 followed with
rcmindcr dated 19.05.2017 was scnt to firm. Since, no reply was received from the
company despitc reminder, the committee decided to reject the case with direction to
company to pay customs duty & applicable interest for EODC.

IIA may takc suitablc consequential action accordingly.

Casc No.:26/17/81-ALC2/2014 Party Name:MAK CONTROLS‐ Mcet No/Datei8/8ト
AND SYS′「 EMS PVT LTD.  IALC2/2017

11.07.2017

I)ccision :NC obscrvcd that application for thc abovc AA has bccn rcfcrrcd

collanlcnts.卜(C dccidcd to a、vaitthcir commcnts and dcfcr thc casc.

′
I｀hc casc stands dcibrrcd to 22.08.2017.

Casc No.:7/5/81-Al′ C2/2015   Party Nalllc:´ I｀ ATA POヽVER   Mect No/Datc:8/8ト
SOl´ AIt SYSTI〕 MSIンTD.    Alン C2/2017

11072017

Decision : NC observed that application for the above AA has been referred to
comments. NC decided to await their comments and defer the case.

l'he casc stands deferred to 22.08.2017.

Casc No.:20/7/81-AIJC2/2016 Party Nalllc:Iン AXMl Mcet No/Datc:8/81-

ELI]CTRONICS MOULDS&  ALC2/2017
PRItCIS10N ENGG P.1ン TD.  ll.072017

Lic.No/Date:0710108043 Defer Datei

Dccision : NC obscrvcd that application for the above AA has been referred to DeitY for
commcnts. NC dccidcd to await thcir comments and defer the case.

||||``:!11::llテ 11!||
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1｀hc casc stands defcrrcd to 22.08.2017.

casc No.:37/8/81¨ ALC2/2015 Pany Namcil′ &T
HYDROCARBON

McctNo/l)atc:S/S l- APProved

A,t,c2l2011
| 1.07 .2011

Lic.No/Date:03 I 0795786

08.05.2015

bおtisibi lヽことしtiともa t6 11:1■ the五6品ζおithc abovc AA as per DIPP comments Vide

lUO No.12/53/2017´TSW/20 dated l1/07/2017 as under:

1 1.wOrds“ wlh 3LPP coating&30 MM thiCk CCment lining"may be sufflxcd whh thC

12.燎霊[Itl鵠織 may be w∝ i肌
:濾ち:ダ MLrs1 3.Quantity ofexportitem may also be sp(

1隻 進t芯蹄緊:Wttr驚¶1方』Ttti::車器:rr跳僻:N町 1七絲&
1     7 MT respectively.

201  6_  Quantitiesilι
:lII:llitemS atsl.N(} L2&ι

3 may bc allowed on net to nct basis witll

l■ Quallt面 ∝ oimpo“ hcms江 創.NQ4電
tⅧ ll:器 鍵 ∫TT」 ::需 &Q472 MTI 1 8.Quantities of import items at Sl.No.5

1 1    reSpectively taking clue from SION C-1290/1291&1292.
| 1 9.Quant■y ofimportitem at SI.No.7 may bc allowcd as 5 MT as claimed by thc irm

taking clue from S10N C-1290/1291&1292.
1  10.Quantity of import itcm at Si.No.8 may bc a1lowcd as O.H MT asl.05 Kgs./Kg.

content in exPort item.

I 1. Quantity of import item at Sl' No. 9
basis.

may be allowed as 55 Nos. (5.5 M1) on net to net

12. Quantity of irnPorl item at

content in exPotl item.
Sl.No. 10 may be allowed as 24 MT as 1.05 Kgs./Kg'

HQ File

101/81/050/00181/AM16/

IHQ File

21:01/81/9,0/90188/今
Ml'/

22

HQ File

:01/81/050/00189/AM16/

蟻
:    ‐   =・ と)、 :')

13. Size of one rollfor import item at i

14. Quantity of import item at Sl. No.

ENGINEERING LIMITED

RLA Filc

:03/95/040/01064/AM15/

RLA File

:05/24/040/00094/AM16/

RLA Filc

:05/24/040/00097/AM16/

Sl. No. 1 1 may be specified as 30 Meters.

I I may be on net to net basis.

ItA may takc suitablc conscqucntial action accordingly.

Casc No.:44/8/81¨ ALC2/2015 Palty Namc:MOTHERSON   Mcct No/Datc18/81-
SUヽ41 SYSTEMS LTD,      AIン C2/2017

11072017

Decision : NC observed that application for the above AA has been referred to

comments. NC decided to await their comments and defer the case.

The case stands deferred to 22.08.2017.

Lic No/Datc:0510394455

0406.2015

Meet No/Datei8/8ト

ALC2/2017
l107.2017

Statlls:

Dcfcrrcd

I)cibr l)atc:

22082017

MSMI]島r

Status:
[)cferred

Case No.:45/8/81‐ ALC2/2015 Paty Name:MOTHERSON
SUMISYSTEMS LTD.,

Lic No/Datc:0510394456  Dcfer Datc:

04.06.2015              ‐22.08.2017

u野藷 鞣 難』日
Ulrv.r t] .. .



Decision : NC observed that application for the above AA has been referred to MSME for
comments. NC decided to await their comments and defer the case.

f'he case stands deferred to 22.08.2017.

Mcet No/Date:8/8ト

ALC2/2017
11.07.2017

IIQ ljilc RLA Irilc Lic.No/Date:0710108374 Defer Date:
:0 l/8 l/050/00 l70lAMl6l :011241040100080/AM l6l I 6.06.201 5 22.08.2011

Decision : NC dccidcd to ask thc firm to submit tlre inlonnation as per DIPP tJO

2j No.1215312017-'l'SW/23 datcd l1l0ll20l7 as under:

I . Quantilies oI cxporl itcrns in Nos. also in addition to their wciglrts.
2. Ittlormatiou in rcspect of Sl. No. 3 & I I of Standard Deficicncy Format.
3. Input raw malcrial blank sizc and weight without cutting allowance - cxport product wisc.
4. Cutting allowancc and any othcr allowance / wastage, export product wise.

'l'hc case stands dcl-crrcd to 22.08.2017.

Case No.:6/1 4l8l-AL,C2l20l5 Parly Namc:GLAZIUM

Casc No.:26/8/81-ALC2/2015  Party Name:ZENITH

PRECIS10N PVT LTD.,
Status:
Deferred

Status:

Defcrred

Defer Datei

22082017

MSME for

Status:
Deferred

Status:

Deferred

Dcfcr Datc:

2208.2017

comments.

HQ「 ilC

24 :01/81/050/00271/AM16/

HQ IrilC

25 :01/81/050/00337/ノ
M`16/

IHQ File

26.:01/81/050/00477/AM16/

Decision : NC obscrved that application for the above AA has been referred to
comments. NC decided to await [heir comments and defer the case.

The case stands defened to 22.08.2011 .

I'ACADIES PRIVATE
IッIMITED

Rlン A Filc

:31/83/040/00067/AM16/

RI´ A Filc

:22/24/040/00039/AM16/

RIッ A Filc

:22/24/040/00084/AN416/

Meet No/Date:8/8ト

ALC2/2017
11.07.2017

Lic.No/Datei3 11 006561 8

03.09.2015

Mect No/Date:8/8ト

ALC2/2017
11.07.2017

Mect No/Datc:8/8ト

ALC2/2017
11.07.2017

Lic.No/Datc:2210015383

1812.2015

refcrrcd toヽ 4Sヽ4E for

Casc No.:14/17/81-ALC2/2015 Party NamciCOSMO

「
I]RRITI〕 SIノTD.,

Lic.No/Date:2210015312 Defer Datc:

17.09.2015             22082017

refcrrcd toヽ 4SME for conllncnts.1)ccision:NC obscrvcd that rcply ofthc flrm has bccn

N(〕 dccidd to await thcir commcnts and dcfcr the casc.

′
l｀ hc casc stands dcibrrcd to 22.08.2017.

Casc No.:2/23/81-AIッ C2/2015 Paltv NanlciCOSMO
I'I〕 RRI′ I｀ 1〕 SIッTD.

Decision : NC obscrvcd that rcply of the firm has been
NC decided to await their comments and defer the case.

′
l｀hc case stands den31Tcd t。 22.08.2017.
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Casc No.:10/7/81-Alメ C2/2016  Party NameiBAOSTEEIン      MCCt NO/1)atc:8/81‐
     RcicctCd

INDIA COMPANY PRIVATl: Alン C2/2017

LンIMITED, 1107.2017

HQ File               RIン A File              lン iC.NO/1)atci03 1080 1730

:01/81/050/00112/AM17/      :03/94/040/00798/AM16/      12012016

27 Decision : NC obscrvcd that DIPP deflciency lcttcr datcd 20.03.2017 1b1lo、
vcd vヽith

rclninder datcd 19.05.2017 、vas scnt to Arm. Sincc, no rcply 、vas rcccived ilom thc

company dcspite rcmindcr,thc committcc dccidcd to rcjcct thc casc with dircction to

company to pay customs duty 8ι applicablc interest ilor I〕 OI)C.

RA Inay take suitable conscqucntial action accordin31y.

Case No.:3/7/81-ALC2/2016  Party Name:STERA        4`cct No/1)ate:8/8卜      Status:

ENGINEERING INDIA     AIン C2/2017         Dcfcrrcd
PRIVATE lンIMITED        l1 07 2017

HQ Filc                RLA Filc               Iン iC●No/Datc:0410161615 Dctr Datei

28 :01/81/050/00105/AM17/       :04/24/040/00231/AM16/       17022016              22082017

Decision:NC obscrvcd that application ibr thc abovc AA has bccn rctrrcd to NISⅣ
II:for

commcnts.卜 (C dccidcd to a、vaittheir commcnts and dcた r thc casc.

′
l｀hc casc stands dcfcrrcd to 22.08.2017.

Case No.:5/7/81¨ ALC2/2016  Pa“ y Name:STERA       IMect No/Datci8/8卜     Status:

ENGINEERING INDIA    ‐ALC2/2017         Dcferrcd
PRIVATE LIMITED 11072017

Iフ ic No/1)atc:0410161616  1)cibr l)atc:HQ File              RLA Filc
i01/81/050/00107/AM17/       :04/24/040/00232/AN416/       17022016              22082017

1)ecision:卜IC observcd that application for thc abovcハ Lノk has bccn refcrrcd to ⅣISヽ/11t for

commcnts.卜 (C decidcd to a、vait thcir commcnts and dcfthr thc casc.

Thc casc stands dcferred to 22.08.2017.

Case No.:1/1/81-ALC2/2016  Party Name:AR「 IN INDIA   Mcct No/1)atc:8/8卜     Withdrawn
l′ IMITED              ALッ C2/2017

11072017

HQ Filc RI´ A File Lic.No/Datci0810 137489

:01/81/050/00545/AM16/       :08/24/040/00446/AM16/       22032016
30 Decisi6n:恭 ё obscrvさ d that appliと江ion has not bccn forwardcd by thc RA,Ahmcdabad,
despitc rerllinders.NC presumed that no ratiflcation in rcquircd in this casc.ノ cヽcordin31y,

NC decided to、 vithdra、v thc case frolll agenda.

RA rnay takc suitable conscqucntial action accordingly.

Casc No.:4/10/81-ALC2/2016 Patty Namc:FC1 0EN       Mcct No/1)atc:8/81-     Status:
CONN ECTORS LIMITED   Al′ C2/2017          Dctrrcd

l1072017
31

HQ Filc

:01/81/050/00189/AM17/

RLA Flle               Lic.No/Date:1010059443  Defer Date:
:10/24/040/00125/AM16/      

‐30.032016             22.082017



Decision : NC observed that application for the above AA has been referred to DeitY for
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 22.08.2017.

Case No.:10/17/81¨ ALC2/2016 Party NamelPONDY OXIDES Meet No/Date18/8ト
AND CHEMICALS LIMITED ALC2/2017

11072017

Approved

HQ File

101/81/050/00345/AM17/

HQ File

ぅ.:01/81/050/00167/AM17/
DD

HQ File

34 101/81/050/00126/AM17/

HQ File

35 :01/81/050/00197/AM17/

., Casc No.: I 6/10/81 -Al,C2l20l6
JO

\AL
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RIン A Filc

i25/24/040/00002/AM17/

RIンA「 ilc
:06/24/040/00003/AM17/

RLA「 ilc
:03/95/040/00074/AM17/

RLA Filc

:05/24/040/00045/AM17/

Party Name:VOITH HYDRO
PRIVATE LIMITED

Lic.No/Date:2510004486

12.04.2016

Lic.No/Date:06100355

26.04.2016

Meet No/Date:8/8ト

ALC2/2017
11.07.2017

Lic.No/Date:0310804637

12.052016

for flling of rcply.NC

32 
Decision : NC considcrcd the agcnda alongwith relevant documents and taking cue from AA
No.0410162048 dated 22.04.2016, NC decided to ratify the norms for the above AA,
allowing import for 1,08,150kg inclusive of 3o/o wastage.

RA may take suitable consequential action accordingly.

Case No.:3/8/81-ALC2/2016  Paty Name:INJECTOPLAST IMcet No/Date:8/81-
PVT.1ンTD             :ALC2/2017

111.07.2017

Status:

Dcferrcd

lDefer Date:

‐22.08.2017

(ChemiCal

Status:

Deferrcd

Defer Datc:

22.082017

decided to

Decision : NC observed that application for the above AA was referred to DIPP
Division) for comments. NC decided to await their reply and defer the case.

I'hc case stands defcrred to22.08.2017.

Casc No.:24/7/81-ALC2/2016 Palty Name:PHOENIX FOILS
PVT.1ン TD.

Dccision:NC notcd that flrin has sought 15days time

grant extcnsion oftiinc and defcr thc casc.

Thc casc stands dc象 3rrcd to 22.08.2017.

Case No.:12/10/81¨ ALC2/2016 Palty Name:SHIVALIK
BIMETAL´ CONTROLS LTD.

Mcct No/Date:8/81‐

ALC2/2017
11.07.2017

Lic.No/Datc:0510398533

17052016

refcrrcd to MSME for

Status:
Deferred

Defer Date:

22.08.201't

comments.Dccision:卜 (C observcd that reply ofthe flrm has bccn

NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

・
1｀hc casc stands dcft‐ rrcd to 22.08.2017.

Meet No/Date:8/81-

ALC2/2017
Status:
Deferred

zrca-*<r *-,-^ffi[-*
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Mcct No/Datc:8/81-

ALC2/2017

HQ File

:01/81/050/00151/AM17/

Decision : NC observed that application for the above AA has been referred to MSME for
NC dccidcd to await their comments and defer the case.

case stands deferred to 22.08.2017 .

Irile

1/82/040/00037/AM17/

ILic.No/Datei3110066160 Defer Datc:
126.05.2016             22.08.2017

Casc No.:51/7/81-Al′ C2/2016  Palty Nanlc:FC1 0EN        Mcct No/Datc:8/8卜      Status:
CONNItCTORSIン IMITED   Alン C2/2017         Defcrrcd

l1 072017

HQ「 ilc                RLA IFHc               Lic No/1)ate:1010059496 Dcfcr Datc:
:01/81/050/00153/ノ Mヽ17/      :10/24/040/00014/AM17/      31052016             22.08.2017

1)ccision:NC obscrvcd that application for thc abovc AA has bccn rctrred to DeitY for

COlllmCntS.NC dccidcd to a、 vait thcir comlllcnts and dctr thc casc.

Casc No.:6/13/81-Al」 C2/2016 Pany Namc:AMOD       Mect No/Date:8/8卜     Status:
STAMPINGS P LTD       ALC2/2017          Dcfcrrcd

ll.072017

HQ IrilC                 RLA Irilc                Lッ ic No/Date:3410042235  Defer Date:

'l'he case stands deferred to 22.08.2017 .

39 :01/81/050/00241/ノ
Mヽ17/      :34/24/040/00015/AM17/      01062016             22082017

1ヽハハ:。 :^n ・ Iヽρ nハ 10Я fh。 l r^nl■ 7⌒ (111■ 0`rn、 十^T｀口rI ЯρAriρ nρ、′10+十ρr rρρ^i、ァρrl ,nЯ  O,n■ρ icDecision :NC noted that reply of the tlrm to DHI deficiency letter received and samc is
bcing sent to I)lll for commcnts.

IThc case stands dcfclTcd to 22.08.2017.

RA may take suitable consequential action accordingly.

,(+
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u,. ro.rt-c cc,.r.i.rt o. ro,c.<l^ yrid.
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Casc No.:1/8/81-A12C2/2016  Pally Nanlc:PONDY OXIDES Mcct No/1)ate:8/81-    Approvcd
AND CHI]MICALン SL´IMITED Alン C2/2017

11.072017

HQ IrilC                 RIン A Irilc                lン ic.No/Date:2510004524
:01/81/050/00165/Aヽ417/       :25/24/040/00009/AM17/       07.062016

40 Dccision:NC considcrcd thc agcnda alongwith relcvant documcnts and taking cuc frolll

AA No.0410162048 dttcd 22.04.2016,NC dccidcd to ratiャ thC nOrms forthc abovc AA,

aHowing in■ pol■ lbr 4.12,000kg inclusive of 30/O wastagc.

11072017

HQ「ilc               RLA Filc              Lic No/Date105 10398617 Defer Date:
:01/81/050/00201/AM17/       :05/24/040/00078/AM17/      125052016              22082017

Dccision :NC obscrvcd that rcply of the flrllll has been refcrred to DIII.NC decided to

a、vait thcir conllnents and defcr thc casc.

′
「 he casc stands dcfcrrcd to 22.08.2017.

Status:
Deferred



Casc No.:3/10/81-A12C2/2016 Palty Nanlc:PHOENIX FOILS Mcct No/Date:8/8ト
PVT.1´ TD.             Alッ C2/2017

11.072017

Status:
Deferred

Defer Datc:
22.08.2017

decided to

Status:
Deferrcd

HQ File

41 :01/81/050/00188/AM17/

RIン A Filc

:03/95/040/00194/AM17/

POWDI〕 R PVTI′ TD

RI′A「 ilc

Lic.No/Datc:0310805411

■3.062016

tirnc for flling of rcply.NC

ALC2/2017
11.07.2017

Lic.No/Date:0210206848

Mcet No/Date:8/81-

AI´ C2/2017
11.072017

Decision : NC noted that firm has sought l5days
grant extension of timc and defer the case.

'l'he case stands defcrred to 22.08.2017.

Case No.:29/10/81¨ ALC2/2016 Pa“ y Name:NSIL EXPORTS  Mect No/Date:8/81-
1ンIMITIED              IALC2/2017

.11.07.2017

HQ F‖c               lRIン A Filc               Lic.No/Date:5610004933 Dcfer Datc:

42 :01/81/050/00214/AM17/      156/24/040/00011/AM17/      .23.06.2016              22.08.2017

Decision:NC observed that rernindcr scnt to f1111l on 28.06.2017 to deflcicncy lcttcr of

MOS.NC decided to await thcir reply and dcfcr thc case.

′
1｀he case stands defelTed to 22.08.2017.

Casc No.:27/22/81-ALC2/2016 Paty Namc:ELECTRO     IMcet No/Date:8/81-
COPPER&ALLOYS MFG. ALC2/2017
CO.                H.07.2017

HQ File                 RLA Filc               lLic.No/Date:0210206784 1Defer Date:
:O1/81/050/00532//ヽ M17/      102/24/040/00061/AM17/      24.06.2016             122.08.2017
43 Dcciζ
16n:NC observed thtt iさply ζubttiti`d by the irln is not completeo NC decided to

ask thc flrln to subrnit information ill respect of Sl.No.3&5 of Standard Deflcicncy Format―

cxpo■ product wisc.

′
1｀hc case stands defelTed to 22.08.2017.

Case No.:1/13/81-Al′ C2/2016 Paty Namc:OR10N METAL  Mcet No/Date:8/8ト Rejected

Status:
l)eferred

HQ File

:01/81/050/00236/Aヽ417/

++ Decision : NC obscrved that DIPP deficiency letter dated 21.01.2017 followed with
reminder datcd 16.022017 was scnt to firm. Since, no reply was received from the

company despite reminder, the committee decided to reject the case with direction to
company to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

:02/24/040/00063/AM17/      20.072016

Casc No.:3/13/81-AlyC2/2016 Party Nalllc:AMOD
STAMPINGS PL´ TD

HQ File

i01/81/050/00238/ノ M`17/

Dccision:NC obscrvcd

RIン A Irilc                 Lic.No/Date:3410042405  Dcfcr Date:
:34/24/040/00077/AM17/      104.082016             22.082017

that rcply of the lDIII dcflciency lctt

ll

Status:
Dcferred

45
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sent to DIII for comments.

'l'he case stands deferred to22.08.2017.

Ｆ
Ｉ
Ｉ

Case No.:5/13/81-Al.C2/2016 Party Name:AMOD
STAMPINGS P LTD

Meet No/Date:8/8ト

Al′ C2/2017
11.072017

Status:
De ferred

|

HQ File             RLン A Filc

46 :01/81/050/00240/AM17/      :34/24/040/00087/AM17/

l′ic.No/Datci34 10042404  1)cfcr l)atc:

04.08.2016             22.082017

Decision : NC obscrved that reply ol'thc DIII deficicncy lcttcr rcccivcd and samc is bcing
sent to DI II lor comments.

′
「 hc casc stands dcferrcd to 22.08.2017.

Case No.:4/l3l8l-ALC2l20l6 Party Name:AMOD Mect No/Datc:8/8 l- Status:IViCCl lN O/1ノ atC:δ /ol-       31aluS:

AI′ C2/2017              1)cfcrrcd

l1072017

1′ ic No/1)atc:3410042414

05082016

Decision : NC observed that reply ol'the DLII deficicncy
sent to DI-ll for comments.

'fhc casc stands dclcrred to 22.08.2017 .

lelter received and same is being

Casc No.:11/13/81-A LC2/2016.Party Name:JAY131lE       Mcct No/1)atc:8/8卜     Status:
IンAMINAT10NS PVT LTD   AI′ C2/2017         Dcfcrrcd

11072017

HQ File               RLA FHc              I′ ic No/1)atc:0510399391  Dcfbr Datci
:01/81/050/00246/AM17/      :05/23/040/00231/AM17/      09082016             22.082017

48 Decision :NC observed that hard copy of the application not received. NC decided to
documents forrequest CLA, Delhi to provide thrce set of application alongwith rclatcd

examination of the case.

'fhe case stands deferred to 22.08.2017 .

STAMPINGS P LTD

I)c(brl)atc:

2208.2017

Case No.:31/22181-ALC2/2016 Party Namc:INDIAN CI-IAIN Me,Case No.:31/22/81-ALC2/2016 Palty Namc:INDIAN CHAIN  Mcct No/1)atci8/8卜     Status:
PVTI′TD              Alン C2/2017          Dcfcrrcd

l1072017

HQ File                lRLA File               lン ic No/Datc:0210206910 Detr Datc:
, " :0 I /8 1/05 01005361 AMll I :021241040100089/AM I 7/:01/81/050/00536/AM17/      102/24/040/00089/AM17/      1908.2016             22082017

1Decision:NC obscrvcd that application forthc above AA has bccn rcferred to MSMI〕 for

comments. NC decided to await their comments and dclbr thc casc.

'l'he case stands deferred to 22.08.2017.

50
Palty Name:CMR CONTROL
SYSTEMSINDIA PRIVATE
ILIMITED

Mcet No/Datc:8/81-       status:

AIッC2/2017          Dcfcrrcd
l107.2017
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HQ Filc RIン A Ililc Lic.No/1)ate:3110066308
:01/81/050/00243/AM17/       :31/83/040/00062/AM17/      .29.08.2016

Dccision:NC obscrved that applicatiOn for the above AA has been referred

commcnts.NC dccidcd tO awaitthcir comments and dcfcrthe casc.

1｀hc case stands dcfcrrcd to 22.08.2017

INDUSTRIΛ L
CORPORAT10N

RIン A Irile

:03/95/040/00538/AM17/

RIン A File

:05/24/040/00286/AM17/

LIMITED   l1 07 2017

IDefer Datc:

22082017

to DeitY for

Status:

Dcfcrrcd

Defer Date:

22082017

MSME for

Status:

Defcrrcd

Defer Date:

22.08.2017

MSME for

Status:

Defcrrcd

Defer Datc:

22.082017

MSME for

Casc No.:11/17/81-

AI」 C2/2016

HQ「 ile Lic.No/Date:2510004655 Dcfcr
:01/81/050i003461AM171 i25/2410401000141AM171 30.08.2016 Dateil3.06.2Ot7

5l 
D."ision : NC considered the agenda alongwith relevant documents and taking cue from AA
No.0410162048 dated 22-04.2016, NC decided to ratify the norms for the above AA,
allowing import for 4,12,000kg inclusive of 3Yo wastage.

RA may take suitablc consequential action accordingly.

Case No. : I 2/22 l8l - Al,C2 l20l 6 P alr.y Narne: PltllM I IIR

Pany Nainc:PONDY OXIDES MeetNo/Date:8/81-    Status:
AND CHEMICALS LIMITED ALC2/2017         DeFerred

ll.072017

RIン A「 ilc

Mcct No/Date:8/81-

ALC2/2017

IHQ Filc

52101/81/050/00517/AM17/

HQ「 ile

53 :O1/81/050/00516/ノ
Mヽ17/

IHQ Filc

54‐
:01/81/050/00335/AM17/

Decision : NC observed that application for the above AA has been referred to
comments. NC decidcd to await their comments and defer the oase.

'l'he case stands defcrred to 22.08.2017 .

Case No.: I ll22l8l-ALC212016 Partv Name;PREMIER
INDUSTRIAL
COlヽ PORAT10N LIMITED

RIン A「 ile
:03/95/040/00530/AM17/

Decision : NC observed that application for the above AA has been referred to
comments. NC decided to await their comments and defer the case.

Thc case stands deferrcd to 22.08.2017 .

Lic.No/Date:0310808424

17.10.2016

Mcet No/Date:8/81-

ALC2/2017
11.07.2017

Lic.No/Date:0310808554

19.102016

Meet No/Date:8/81-

ALC2/2017
11.07.2017

Lic.No/Date:0510400190

20.10.2016

Casc No.:2/16/81-ALC2/2016 Party Name:PILOT
INDUS・ I｀RIES LTD

Dccision : NC observed that application for the above AA has been referred to
comments. NC decided to await their comments and defer the case.

f'he case stands deferred to 22.08.2017.

13



Case No.:29122/81-Al,czl20l6 Pany Name:IIINDUSTHAN Meer No/Dare:g/gl- Status:

Deferred

Defer Date:

22.08.2017

MSME for

Approved

HQ Filc

55 :01/81/050/00534//ヽ M17/

HQ File

:01/81/050/00509/AM17/

HQ「 ile
:O1/81/050/00510/AM17/

ENGIN13ERING AND
INDUSTRIES Iン TD.

RI′ A「 ilc
:02/24/040/00126/AM17/

RLA Irilc

i03/94/040/00612/AM17/

RI´ A rilc

:03/94/040/00611/AM17/

ALC2/2017
11.07.2017

Lic.No/1)atc:o210207097

21.102016

Lic.No/Date:0310808875

2810.2016

1)ccisiOn:NC obscrvcd that applicatiOn fOr the abOve AA has been rcた lTed tO

comnlcnts.NC dccidcd tO awaitthcir colllmCntS and dcfcr thc casc.

´
「 hc casc stands dcfcrrcd t0 22.08.2017.

Casc No.:4/22/81-AIJC2/2016 Party Namc:Λ NGlン O STEEL  Mcct No/Date:8/81-
PVTI′TD,              Al´ C2/2017

11.07.2017

Decision : : NC decided to ratify the norms for the above AA as per DIPP comments vide
tiO No.1215312017-'fSW/ 56 datcd 11.07 .2017 as under:

Advancc Authorisation may bc ralified as undcr on rcpeat basis as per Advancc
56 Authorization No. 0310810638 daled 19.01.2017 ratified in NC meeting dared

16t05t2017:

1. Words " Il'l'C/llUIi/1,1'C/S'l'O" tnay be prelixcd with the description of export
product .

2. Word "Relcvant grade and sizc " -ay prefixed with thc description of import itcm
and i1s quantity may bc allowed as 800 MT as 1.60 Kgs./Kg. content in the export
itcm taking cluc lrom SIONs C-385 & C-593.

RA may takc suitabic consequcntial action accordingly.

Casc No.:5/22/81-A IJC2/2016 Party Nalllc:ANGlン O STEEL  Meet No/Date:8/81-
PVTI′ TD、               ALC2/2017

11.072017

Approved

Lic.No/1)ate:0310808874

28.10.2016

Decision : : NC decided to ratify the norms for the above AA as per DIPP comments vide
LJO No.1215312017-1'SW/57 datcd 11.07 .2017 as under:

ノkdvancc ノヽuthorisation may bc ratiflcd as undcr on rcpcat basis as per Advancc

57  /ヽuthorization No. 0310810638 datcd 19.01.2017 ratiflcd in NC mccting  datcd

16/05/2017:

1. words " BTC/EUE/LTC/Src" may be prefixed with the description of export
product .

Word "Relevant grade and size " may prehxed with the description of import item
and its quantity may bc allowed as 800 MT as 1.60 Kgs./Kg. content in the
cxport item taking clue from SIONs C-385 &. C-593.

RA may takc suitablc consequcntial action accordingly.

―
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Case No.:29122/81-AL,C2/2016 PartvName:HINDUSTHAN MeetNo/Date:8/81-

HQ File

55 :01/81/050/00534/AM17/

1)ccision:NC obscrved that application lor thc above AA has been referred to

COlllmentS.NC dccidcd to await thcir colllrnCnts and dcfcr thc casc.

′
l｀hc casc stands dcllcrrcd to 22.08.2017.

Casc No.:4/22/81-AI′ C2/2016 Pany Nanlc:ANGIン O STEEL  Mcct No/Date:8/81‐
PVT Iン「 D、              AlンC2/2017

11.07.2017

Approved

HQ File

:01/81/050/00509/AM17/

Decision : : NC decided to ratify the norms for the above AA as per DIPP comments vide

LIO No.1215312017-TSW/ 56 dated 11.07.2017 as under:

.  Advance Authorisation may bc ratifled as under on repeat basis as per Advancc

56  Authorizttion No. 0310810638 dated 19.01.2017 ratiflcd in NC meeting  dated

16/05/2017:

1. Words " B'fC/llUll/I.TC/S1'C" may be prefixed with the description of export

product .

2. Word "Relevant grade and size " may prefixed with the description of import item

and its quantity may be allowed as 800 MT as 1.60 Kgs./Kg. content in the export

item taking clue from SIONs C-385 & C-593.

IRン mヽay takc suitablc conscqucntial action accordingly.

Casc No.:5/22/81-AIJC2/2016 1)alty Nanlc:ANGlン O STEIEIン   Mcct No/Date:8/81-

PVT l´ TD、              ALC2/2017
l1072017

Approved

HQ「 ile
:01/81/050/00510/ノ M`17/

ENGINEERING AND
INDUSTRIES LTD.

RIンA「 ilc
:02/24/040/00126/ノ Mヽ17/

RIン A Filc

i03/94/040/00612/AM17/

RLA Filc

:03/94/040/00611/AM17/

IALC2/2017

11.07.2017

Lic.No/Date:0210207097
121 10.2016

Lic No/Date:0310808875

28.10.2016

Lic.No/Date:0310808874

28.10.2016

Status:
‐Deferred

Defer Date:

22.08.2017

MSME for

Dccision::NC dccided to ratiャ thC n0111ls fOrthc abovc AA as pcr DIPP commcnts宙 de

l」 O No.12/53/2017-「 I｀SW/57 datcd ll.07.2017 as under:

Advance Authorisation may bc ratifled as under on rcpeat basis as pcr Advancc

57 Authorization No.0310810638 dated 19.01.2017 ratiflcd in NC mccting  datcd

16/05/2017:

1. Words``BTC/EUE/LTC/STC"
product.

may be prefixed with the description of export

2. Word "Relevant grade and size " may prefixed with
and its quantity may be allowed as 800 MT as

export item taking clue from SIONs C-385 &. C-593-

RA may take suitablc consequential action accordingly.

the description of import item
1.60 Kgs./Kg. content in the

14\6mfixnffi,o,
.ffi,7:r:,uj j:',.#,-tllBlil.,
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HQ IrilC                 RI′ A Irilc                Lic No/Datei3 1 10066308  Defer Datc:
:01/81/050/00243/AM17/       :31/83/040/00062/AM17/      .29.082016              22.08.2017

1)ccision:NC obscrvcd that application for thc abovc AA has bccn refcrrcd to DcitY for

commcnts.NC dccidcd to await thcir colllmCntS and dcfcr thc case.

・
I｀hc casc stands dcfcrrcd to 22.08.2017.

Casc No.:11/17/81-ALC2/2016 Party Namc:PONDY OXIDES Meet No/Datc:8/8ト
AND CHI〕 MICAlン SIッ IMITED ALC2/2017

11072017

Approved

51 1)ccision :NC considcrcd thc agcnda along、
vith rclcvant doculncnts and taking cuc 17olll AA

No.0410162048 datcd 22.04.2016,NC dccidcd to ratitt thC nOnns for thc above AA,
a‖ o、ving il■ pon ibr 4,12.000kg inclusivc of3ツ 6 wastagc.

R/ヽ lη ay takc suitablc conscqucntial action accordingly.

Case No.: l'2122181-Al,C2l20l6 Party Namc:PI{EMIIIR

HQ File

:01/81/050/00346/Aヽ417/

HQ「 ilC

52 :01/81/050/00517//ヽ
M17/

HQ IrilC

53 :O1/81/050/00516/ノ
Mヽ17/

RLA「 llc
:25/24/040/00014/AM17/

INDUSTRIAL
CORPORAT10N

RIン A Irilc

:03/95/040/00538//ヽ M17/

:03/95/040/00530/AM17/

1´IMITED   ll.07.2017

Lic.No/Date:2510004655

30.082016

Meet No/Date:8/81-

ALC2/2017

Lic.No/Date:0310808424

17.10.2016

Lic No/Date:0310808554

19.10.2016

Meet No/Date:8/8ト

ALC2/2017
11.07.2017

Lic.No/Date:0510400190

Decision : NC obscrved that application for thc abovc AA has bcen referred to
commcnts. NC dccidcd to await their comments and dcfer thc case.

'l'he casc stands dcfcrrcd to 22.08.2017.

Case No.:l ll22l8l-Al,C2l20l6 Parly Namc:PREMIER Mcet No/Date:8/81-

ALC2/2017INDUSTRIAlン
CORPORAT10N

RLA「 ilc

1ンIMITED   ll.07.2017

Status:

Dcfcrrcd

Defer Datc:

22082017

MSME for

IStatus:

Deferrcd

lDefer Datc:

22.08.2017

MSME for

Status:

I)eferred

Defer Date:

22.08.2017

MSME for

Decision : NC obscrvcd that application for thc abovc AA has been referred to
commcnts. NC dccidcd to await thcir commcnts and dcfer thc case.

'l'hc casc stands dcl-crrcd to 22.08.2017 .

Case No.:2/16/81-ALC2/2016 Pany Name:PILOT
INDUS・「 RIES LTD.

HQ「 ilC RIン A Irilc

54 :01/81/050/00335/ノ
M`17/       :05/24/040/00286/AM17/       20.102016

1)ccision:N(〕 obscrvcd that application for thc above AA has been ren31Ted to

comnlcnts.NC dccidcd to awaitthcir commcnts and defctr thc case.

′
1｀hc casc stands dcibrrcd to 22.08.2017.

電萱摯Tl貢▼′BALソ :Tぶ島G
D― r轟 蕊 ■1

織 F告車,た潔抒
・
炉言繁二111

u   蠍 日
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Casc No.:3/22/81-ALC2/2016 Parり Name:AHURA MAZDA IMeet No/Date:8/81-
MFG.CO.PVT.LTD.     :ALC2/2017

111.07.2017

Rlレ A Irilc

:03/94/040/00716/AM17/

l´ ic.No/Date:0310809080

09.112016

Status:

Deferred

Dcfer Datci

22.08.2017

MSME for

Status:
Deferred

HQ Filc

58 :01/81/050/00508/AM17/

Dccision:NC obscrvcd that application for the abovc AA has bccn rcfcrrcd to

collnlncnts.NC dccidcd to awaitthcir commcnts and deferthe case.

´
「 hc casc stands dcfcrred to 22.08.2017.

Casc No.:30/22/81-A LC2/2016 Party Name:HINDUSTHAN  IMeet No/Date:8/81‐

HQ「 ile
:01/81/050/00535/AM17/      :02/24/040/00155/AM17/      15.11.2016

Dccision:NC observed that application for the above AA has been referred

commcnts.NC dccidcd to awaitthcir commcnts and defcrthc casc.

′
「 hc casc stands dcfcrrcd to 22.08.2017

ENGINI〕ERING AND
INDUS・「 RIES LTD.

RLA Irilc

ALC2/2017
11.07.2017

Lic.No/Date:0210207133 Defer Date:

22.082017

to DeitY for

Status:

Dcた rrcd

Dcfer Date:

2208.2017

dccidcd to

IHQ File

60 :01/81/050/00515/AM17/

HQ IrilC

:01/81/050/00512/AM17/

Casc No.:7/5/81-Al」 C2/2017

62 HQ「
ilc

i01/81/050/00113/ノ Mヽ18/

Dccision::NC dccidcd

RLA「 ilc
:03/95/040/00598/AM17/

RLA Irilc

:03/94/040/00742/AM17/

Party Name:THERMO
CABI′ I:SIン IMITED

RLA Irile

:09/24/040/00447/AM17/

Mcct No/Datc:8/8ト

ALC2/2017
11.072017

Lic.No/Date:0310809224

22.11.2016

for flling of rcply.NC

Casc No.:10/22/81-A LC2/2016 Party Name:PHOENIX FOILS
PVT.1´TD

1)ccision:NC notcd that ilrm has sought 15days tirnc

grant cxtcnsion oftilllc and dcfcr thc casc.

′
l｀hc casc stands dcibrrcd to 22.08.2017.

Casc No.:7/22/81-Al′ C2/2016 Pany NamciCHANDAN
S′ I｀ lEI〕 l′ Iッ IMI′ I｀ 1]I)

Status:
Dcferred

Lン ic No/Datc:0310809287  DcfcSr Date:

24112016 22082017

Mcet No/Date:8/81-

ALC2/2017
11.072017

Mcet No/Date:8/81¨

ALC2/2017
1107.2017

Lic.No/Date:0910064435

02.12.2016

6l Dccision :NC observed that copy of the application for above was referred to MOS for
comments, rcpresentative MOS prcsent in the meeting informed that application not

received by them. NC decided to forward the application to MOS and defer the case.

'l'hc case stands deferred to 22.08.2017.

Approved

to ratify the norms for the above AA as per DIPP "o ^"nffi,*o*

1.5



UO No.12/53/2017-1｀ SW/62 datcd l1/07/2017 as under:

1.N et werght of export ucts may be specillcd s undcr
Sl.

No.
Net Export

Wcight

(KAs.)

Ｓ‐
．
Ｎ。

Netl]xport

Weight

(Kgs.)

Ｓ‐
．
Ｎ。

N"t t*port -
Weight (Kgs.)

1 2251 7 2134 う
Ｄ 72765

つ
乙 1495 8 1536 14 150832

3 1350 9 8171 15 20280

4 1432 10 14098 16 11514

5 13098 42300 17 39475
6 2134 う

４ 46117
2. Words " Copper Conductor, Rubber insulated, PVC Sheathed, 300V" may be suffixed

with the description of export product at Sl. No. L
3. Words " Copper Conductor, Rubber insulated, PVC& HDPE Sheathed, 300V" may be

suffixed with the description of exportproducts at S1. No.2, 3,6,J,9 to 13, 16 & ll,
4. Words " Copper Conductor, Rubber insulated, PVC& HDPE Sheathed, 600V" may be

suffixed with the description of export products at Sl. No. 4,5,14 & 15.
5. Words " Copper Conductor,300V" may be suffixed with the description of export product

at Sl. No. 8.

6. Quantities of import items at Sl. No 1, 10, 23,36, 49, 62,76,90,97, Ill,l25,l4l,
157,173, 186, 199 &215 viz. Continuous Cast Copper Rod 8mm (Electrolytic
Grade) may be allowed inclusive of 0.25 0Z wastage as claimed by the firm, for
export items at Sl. No. I to 17 respectively.

7. Quantities of import items at Sl. No. 9,11,12,22,24,25,35,37,38,48, 50, 51, 61, 63,
64,75,77,79,99,96,99,99, 1 10, I 12, 113,124,126,127,140,142,143,156, l5g, l59,
171,174,175, 185, 187, 188, 198,200, 201,213,216,217 &229 viz. PVC Compound &
HDPE may be allowed on net to net basis claimed by the firm. Accordingly quantities of
import items at Sl. No.50, ll0, 156, 158,200,201,216 &217 may be restricted to
l3l3 Kgs., 1536 Kgs., 6304 Kgs. ,6565 Kgs., 1022 Kgs.,794 Kgs.,3506 Kgs. &2722
Kgs. respectively.

8. Quantitiesof importitemsatSl.No. 15,28,41,54,67,81, 102, ll6, 130, 146,162,178,
191, 204 & 220 viz. G.I Wire may be allowed as 1.003 Kgs./Kg. content in export
items as claimed by the firm.

9. Rest of the import items may be allowed as 1.001 Kgs./Kg. content in expoft items as
claimed by the firm. Accordingly quantities of imporl items at Sl. No. 59, 69,73, 80 , 83,
87, I01, 121,137,139, 153 & 169 may be restricted to 344.1 Kgs., I 1.48 Kgs., 54.9
Kgs., 38 Kgs., 11.48 Kgs., 54.9 Kgs.,289.4 Kgs.,324 Kgs.,1283.6 Kgs., 637.5 Kgs.,
1427.2 Kgs. & 2581 Kgs. respectively.

RA may take suitable consequential action accordingly.

Case No.:20/25/81-ALC2/2016 Party Name:MICRON

CALCI 「́ E PVT LTD
Mcet No/Date:8/81-   IApproved
ALC2/2017          1
11.07.2017             1

HQ Filc

63 :01/81/050/00615/AM17/

RLA Filc               lフ ic No/Datei34 10042735
:34/24/040/00240/AM17/      08.122016

Decision:NC dccidcd tO ratitt thC nOrms forthe abovc AA as pcr MOS cOmmcnts宙dc
Utt No.2(10)/2011-TD datcd 15.06.2017(Copy Cnc10scd).

lon accOrdingly.
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HQ Filc

:01/81/050/00543/AM17/      :05/24/040/00446/AM17/      10812.2016

Decision:NC obscrvcd that application forthc above AA has bccn rcfcrred to

commcnts,NC dccided to awaitthcir comments and defer the casc.

′
1｀he case stands defelTed to 22.08.2017.

Case No.:38/22181-LL,C2/2016 Party Name:SVAM ‐Mect No/Date:8/81-

PACKAGING INDUSTRIES  IALC2/2017
PRIVATE LIMITED

RLA「 ile

Case No.:11/25/81-ALC2/201` Party NamciCOSMOS
I〕NGITECH PVT LTD

HQ File

:01/81/050/00606/AM17/

Decision : NC dccided to ask thc hrm to submit
l\o.1215312017-1'SW/65 dated 1110112017 as under :

Reply subrnitted by the firm vide their letter dated

is not complete/proper and they rnay be asked to submit the

thc iterns covered in thc Advance Authorization:

l.

′
l｀hc casc stands dcft‐ rrcd to 22.08.2017.

Casc No.:19/22/81-A12C2/2016 Palty Nalnc:VEEKAY
SMI〕 1′ TI〕 RS PVT lン TD.

RLA「 ilc
:34/24/040/00244/AM17/

RLA「 ilc
:26/24/040/00019/AM17/

RLA「 ile
:05/24/040/00459/AM17/

11.07.2017

Lic No/Datc:0510400673

Mcct No/Date:8/8ト

ALC2/2017
11.07.2017

Mcet No/Date:8/81-

IALC2/2017
111.07.2017

1Lic.No/Date:2610012779

115.12.2016

Status:

Deferred

Dcfcr Date:

22.08.2017

MSME for

Status:
Deferred

Status:

Defcrrcd

Dcfcr Datc:

22.08.2017

MSME for

'Lic.No/Date:3410042745 Defer Date:
09.12.2016 22.08.2017

the information as per DIPP UO

2410412017 has been perused which
fol lowing information(point-wise) for

つ
４

Specific description of export item and its quantity in Nos. also in addition to its weight,
export product wise.
Information in respect of Sl. No. 3, 4, 5, I I & I lA of Standard Deficiency Format-export
product wise.

HQ Fllc

66 :01/81/050/00524/AM17/

Decision : NC observed that application for the above AA has been referred to
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 22.08.2017 .

Party Name:'fuBEX INDIA Meet No/Date:8/81- Rejected
Al´ C2/2017
11 072017

Lic.No/1)ate:0510400849

19122016

Casc No.:39/22/81-A LC2/2016

HQ IrilC

:01/81/050/00544/ノ ｀` 417/
67' 

Decision : NC obscrvcd that DIPP deficiency letter dated 14.02.2017 followed with
rcminder dalcd 19.05.2017 was sent to firm. Since, no reply was received from the
company dcspite rcmindcr, thc committee decided to reject the case with direction to
company 1o pay customs duty & applicable interest for EODC.

,ffi,,m-iff*
r.bt! il..,rf r?l.lr.'c5r olticcr

,ivl rrJ,llr i rlr-:tl-lrlytr(.!rt
i- .,:rt.,.G{,,.:,f ! o. nr},?irt,r fviao
qtl! :,.,r., l';'ttr,l,r)..(.r(l r,l (lr,,,i,.ri,,cr)

-.ryr'l.r,r -.J !.ieelt
UclyoO (3!!.r,'.. Jr'r, ht!.w f)9rh.
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RA may take suitable consequential action accordingly.

Case No.:36/22/81-A LC2/2016 Palty Namc:MANAKSIA    Meet No/Datc:8/8ト
COATED METAlン S AND    Al´ C2/2017
INDUSTRIES LIMITED     H 07 2017

HQ File               RLA Filc              l´ ic.No/Datc:0210207218Hマ r HC                卜しハ「 11じ               1´ 1し ,1ヽ υ′υαu

68 :01/81/050/00541/AM17/       :02/24/040/00161/ノ
ヽ
～
117/       21 122016

Decision : NC observed that application for the above AA has been referred to MOS lor
comments. NC decided to await their comments and defcr thc case.

′
I｀hc casc stands dcfcrred to 22.08.2017.

Status:

Dcfcrrcd

I)cfer【 )atci

22082017

ICase No.:18/25/81-ALC2/2016

HQ Filc

:O1/81/050/006i3/AM17/

Paty Name:JST STESALIT
TRANSFORMERS PVT.1ン TD.,

‐RLA File

:22/21/040/00069/AM17/

Meet No/Datc:8/81-     Status:

ALンC2/2017           Dcfcrrcd
11072017

1ン ic No/1)atc:2210015617  1)cfc・ rI)atcl

23 12.2016             22082017

1lrm on 19.05.2017.N(〕 dccidcd to

Rejectcd

69

Decision :NC noted that DIll deliciency lctlcr sent

scnd a reminder and defer the casc.

'l'hc case stands dclcrred to 22.08.2017 .

to

Case No.:37/22/81-ALC2/2016 Party Name:P E S ENGINEERS MeetNo/Datc:8/8ト
PRIVATE LIヽ41TED       ALC2/2017

11072017

HQ File                RLA「 1lc               Lン ic No/Datc105 10400975
:01/81/050/00542/AM17/       :05/24/040/00384/AM17/       28 12.2016

70 1)ecision :NC obscrved that E)IPP dcflcicncy lcttcr datcd 20.03.2017 fo1lo、 ved 、vith

reminder dated 19.05.2017 was sent to firm. Since, no reply was received from the

company despite reminder, the committee decided to reject the case with direction to
company to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:28/22/81-A LC2/2016 Palty Nalnci「 C101JN       Mcct No/Datc:8/8ト
CONNECTORSIッ IMITED   ALC2/2017

1107.2017

Status:
I)eferrcd

HQ File

:01/81/050/00533/AM17/

‐RLA File I´ ic.No/Datc:1010059679 Defer Date:

22.082017

to DcitY for

:10/24/040/00092/AM17/ 05.012017

Decision : NC observed that application fbr the abovc AA has becn refcrrcd
comments. NC decided to await their comments and delcr thc casc.

'l'he case stands deferred ro 22.08.2017.

Case No.:41/22/81-A LC2/2016 Party Namc:VEDANTA
Iレ IMITED

Meet No/Datc:8/8ト

ALC2/2017
11.072017

Lic.No/Datc:0510401091  Dcfer Datc:

Status:
I)eferred

=芋

72
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:01/81/050/00546/Aヽ417/      :05/24/040/00477/AM17/      05012017             22082017

1)ccision : NC obscrvcd that application for thc above AA has bccn retrred to Min. of

ンIincs ibr commcnts.卜(C dccidcd to awaitthcir commcnts and dcfcr thc casc.

′
1｀ hc casc stands dcft・ rrcd to 22.08.2017.

Case No.:13/25/81-ALC2/201` Party Name:FCI OEN       ‐Mcet No/Date:8/8ト
CONNECTORS LIMITED   ALC2/2017

11.07.2017

RLA「 ilc
:10/24/040/00095/AM17/

RIン A Filc

:05/24/040/00156/AM17/

SPI″ICING PRIVATE
Iン IMITED

RLA Filc

:05/23/040/00505/AM17/

RLA Irilc

:03/95/040/00691/AM17/

Lic.No/Datei1 010059691

13.012017

Lic.No/Date:0510401318

17.01.2017

Mcet No/Date:8/81-

ALC2/2017
11.07.2017

Lic.No/Date:0510401338

18.01.2017

MeetTヾ o/Date18/81-

Alン C2/2017
1107.2017

Lic.No/Datc:0310810594

18.012017

Status:

Deferrcd

Defcr Datei

2208.2017

to DeitY for

Rejected

Status:
Deferred

HQ File

73 :01/81/050/00608/AM17/

HQ「 ilC
:01/81/050/00609/AM17/

76

IIQ lrilc
:0 l/8 l/050/00033/AM I 8/

Ji.rP 6cn rvr;v
tvt6glu.br: .' ,- {oSHYAP

' YW,:::;l':;j .i:'I'slir."'
zfvt tttt,t' v,:,:tt.l.:Yll('l'l

:: 
- :'lit a1f i"r:"r) 'rti 'rdio'ti'r Trrdd

.rr:, ..-'. fi]rt!,1 rr.,,'.( .)r (ir,'rri'r{froo
. .tJ I i: .+ll

tlayoO tirr,.\ ' i^. hr-w I.)a'ltr

Case No.: l4l25l8l-Al,C2l20l6 Pafty Namc:G TECH

74

I)ccision:NC obscrvcd that application for thc abovcノヘA has bccn rcfcrred

commcnts.N(〕 dccidcd to awaitthcir commcnts and dcfcr thc casc.

´
1｀hc casc stands dcibrred to 22.08.2017.

Case No.:19/2/81-ALC2/2017 Palty Namc:MAHARASHTRA McctNo/Date:8/81-
SI〕 AMIン I〕 SS IンTD         ALC2/2017

11072017

Approved

HQ File

:01/81/050/00019/ノ M`18/

Decision : : NC dccided to ratify thc norms for the above AA as per DIPP comments vide
LIO No.1215312017-'l'SWl74 dated 1110712017 as under:

l. Word "Relcvaltt" may bc prefixcd with the description of irnport itern at Sl. No. l0 arrd

its quantity may be allowcd as 1.25 MIYM1' content irr the cxport item at Sl. No. I taking
cluc lrom SION C-1884.

2. Quantities ol irnport itcms at Sl.No. I to 9, I I & l2 may be allowed upto 2 % of IrOu
valuc ofcxports.

I{A may takc suitable conscqucntial action accordingly.

75 Decision : NC observed that DIPP deficiency letter dated 20.03.2017 followed with
reminder dated 19.05.2017 was scnt to firm. Since, no reply was received from the

company despite rcmindcr, the committee decided to reject the case with direction to
company to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:33/2/81-Al,C2/2017 Party Namc:VISHAL STEELS

19
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Decision:NC observed that DIPP deficiency lettcr sent on 18.05.2017 followed with
reminder dated 28.06.2017. NC decided to await reply of the firm and defcr the casc.

The case stands defcrrcd t0 22.08.2017.

Casc No.:17/25/81-ALC2/2016 Party Name:JINDAL SAW   Mcet No/Datei8/8ト
LIMITED               Alン C2/2017

11072017

HQ「 ilC RLA Filc Iン ic No/1)atc:0510401352  Dcfcr I)atc:

77 :01/81/050/00612/AM17/       :05/23/040/00492/AM17/       1901 2017              22082017

Dccision:NC noted that DIPP dcflcicncy lcttcr scnt to flrlll on 28.06.2017.NC decidcd tO

send a renlindcr and defcr the casc.

Thc casc stands dcferrcd t0 22.08.2017.

Casc No.:21/25/81-ALC2/2016 Party Nalne:NAT10NAL     Mcet No/1)atc:8/8卜     RcicctCd

Mect No/Date:8/81‐

ALC2/2017

Status:
I)eferred

Status:
Deferred

Status:

Dcfcrrcd

lDefc・ r Datc:

22.08.2017

MSME for

HQ File

:01/8 l/050/00 616lAMlt I :56t24t040t00o42tAMr7r 19.0 I .201 7

78 Dccision : NC observcd that I)IPP deficiency lcltcr datcd 07.03.2017 lbllowcd with
rcminder datcd 19.05.2017 was scnt to firm. Sincc. no rcply was rcccivcd ll.onr thc
company despite reminder, the commitlec decided to reject thc casc w,ith dircction to
company to pay customs duty & applicablc intcrest lor IrODCt.

RA may take suitable consequential action accordingly.

STEEL AND AGRO
INDUSTRIES LTD.,

RLA File

79 :01/81/050/00027/AM18/       :o5/24/040/00517/AM17/

Dccision:NC noted that rcply Of the flrrll is receivcd

commcnts.

′
l｀he case stands deferrcd t0 22.08.2017.

Casc No。 :24/2/81-ALC2/2017 Pany Name:PREM H]R
INDUSTRIAL

Alッ C2/2017
11072017

Lic No/1)atc:5610005061

Lic No/1)atc:0510401367  1)cfcr I)atc:

20012017             22082017

and samc is bcing scnt tO I)IPP l10r

Casc No.:27/2/81¨ ALC2/2017 Party Nalllc:SHIVALIK     Mcct No/1)atc:8/81-
BIMETAL CONTROLSIン TD  AIッC2/2017

11072017
HQ「 ilC RLA Filc

CORPORATION lン IMITED   ll o7 2017
HQ Filc                RLA F‖ c Iン ic No/1)atc:o310810765

80 :01/81/050/00024/AM18/       :o3/95/040/00685//ヽ M17/      2501 2017

Decision:NC observed that applicatiOn 10r thc abOvc A/ヽ has bccn rcfcrrcd tO
comments.NC dccided tO awaittheir commcnts and dcfcrthc casc.

´
I｀hc case stands defelTcd t0 22.08.2017.

81 case No.:24/25/81-ALC2/2016 1Parり Name:RSAL STEEL    Mcct No/1)atc:8/8ト

11遣

Status:



PRIVATItlンIMITED ALC2/2017
11.07.2017

Deferred

HQ Filc              RLA Filc             Lic.No/Date:5610005069 Defer Date:
:01/81/050/00619/AM17/      :56/24/040/00041/AM17/      27.01.2017             22.08.2017

Dccision:NC notcd that NIIOS dcflcicncy letter sent to f11111,ho、 vcvCr,nO rcply rcccived.

NC dccidcd to scnd a rcnlindcr and dcfcrthe case.

'l'he casc stands del'crred to22.08.2017.

Casc No.:28/2181-Al,C2l20l7 Party Namc:SVAM Meet No/Date:8/8ト

HQ File

82 :01/81/050/00028/AM18/

Casc No.:9/25/81-AIコ C2/2016

85

HQ IrilC

:01/81/050/00604//ヽ M17/

PACKAGING INDUS・ 1｀RIES  ALC2/2017
PRIVATE LIMITED

RLA Irilc

:05/24/040/00537/AM17/

Dccision:NC obscrvcd that application for the abovc AA has been rcfcrrcd to

commcnts.NC dccidcd to awaitthcir commcnts and defer the case.

′
1｀hc casc stands dcfchrrcd to 22.08.2017.

Casc No.:29/2/81-ALC2/2017 Palty Nalllc:TUBEX INDIA  Mcct No/Datc:8/8ト
Alッ C2/2017
11.072017

11.07.2017

Lic.No/Date:0510401434

31.01.2017

Mect No/Datei8/8ト

ALン C2/2017
1107.2017

1ン ic.No/Datc:0510401437

31.012017

Mcct No/Datc:8/81-

ALC2/2017
11.07.2017

Status:

Deferrcd

Defcr Date:

22.08.2017

MSME for

Status:
Deferred

Status:
Deferred

HQ File               RLA「 1lc              Lic.No/Datc:0510401449 1Defer Datc:
:01/81/050/00029/AM18/      :05/24/040/00553/AM17/      31.01.2017             122.08.2017

Decision:NC obscⅣ cd that E)IPP dcflcicncy letter scnt to f1111l on 13.06.2017,howevcr,
no reply received. NC decidcd to scnd a reminder to f1111l and defer the case.

´
rhc casc stands dcfcbⅡ cd to 22.08.2017.

Casc No。 :32/2/81-ALC2/2017 Party Namc:VINAYAK
INTIERNATIONAL

Approved

HQ Filc

i01/81/050/00032/AM18/

^. Decision : : NC dccidcd to ratify thc norms for the above AA on repeat basis as per DIPP
to .o--.nts vidc UO No. l2l53l2}l7-'l'Sw/84 dated I ll07l20l7 as under:

l. Words "of relevant thickness" rnay be suffixed with the descriptions of import items at

No. I & 2 and their quanlities may be allowed as applied for i.e.90.2 MT & 45.1 I\

rcspcctivcly as I .10 Kgs./kg. content in the export items at Sl. No. 1 & 2.

I{A may take suitablc consequential action accordingly.

HOUSItWARES PRIVATE
LIM ITI〕 D

RIッ A「 ilc
:05/24/040/00536/ANl17/

Party Namc:ASSOCIATED
PIGMENTS LIMITED

RLA「 ilc
:02/24/040/00223/AM17/

」1 蓬  Z
udytt'2,11よ
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Lic.No/Date:0210201301 DeferDate:
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Decision : NC observed that application for the abovc AA has bccn rcferred to MSMII lor
comments. NC decided to await their comments and defer the casc.

,'l'he case stands deferred to 22.08.2017 .

Case No.:12/25/81-ALC2/2016 Pany NallleiCOSMOS      Mcct No/1)atc:8/8卜     Status:
ENGH｀ I〕CH PVT LTD      Al,C2/2017         Dcfcrrcd

11072017

HQ F‖ c                RLA File               lン ic.No/Datc:3410042906 Dctr Datc:
:01/81/050/00607/AM17/      134/24/040/00317/AM17/       02022017              22.082017

‐
Decision : NC dccided to ask the flrln to sublnit thc information as pcr DIPP UO I

No.12/53/2017-TSW/86-A/R datcd l1/07/2017 as undcr:

‐
86       Rcply submitted by the nllll vide their lctter datcd

is not complete/proper and they may be asked to subrnit the
tlrc iterns covered in the Advance Authorization..

l Specific description of export item and its quantity
export product wise.
Information in respect of Sl. No. 3.4,5,1 I & I lA of Standard l)cficicucy lrornrat-cxport
product wise.

'l'hc case stands defcrred to 22.08.2017 .

2410412011 has been pcrused which
fol lowing in lonnation(poinrwisc) lor

in Nos. also in addition to its wcight,

2.

「

‐  HQ IrilC

87 :01/81/0

LTD, ALC2/2017
1107.2017

Status:
Deferred

case No.:30/2181-ALC2l20l7 Party Name:UM CABLES Meer No/Date:S/81-

) I.'ilo Pr a r.-itaRLA「 ile Lic No/1)atc:0310810907

Q7 :01/81/050/00030//ヽ M18/ :03/95/040/00761/AM17/87 :U1/ぶ
1/050/00030/AM18/       :03/95/040/00761/AM17/       02022017

Defer Datc:

2208.2017

Decision : NC observed that application for the abovc AA has bccn referred lo DcitY br
comments. NC decided to await thcir comments and dclcr thc casc.

'l'hc case stands dcferred to 22.08.2017.

Palty Namc:ANJANI       Mcct No/1)atci8/81-     status:
TECHNOPLAST LTD      ALC2/2017         Dcた rrcd

l1072017

(Chemical Division) for comments. NC decided to await thcir comments and def-cr the
case.

l'he case stands deferred to 22.08.2017.

11072017

HQ IrilC                 RIッ A Irilc                lン ic No/Datc:0510401503  Dcibr I)atci
:01/81/050/00600/AM17/      :o5/23/040/00512/AM17/      03022017             22082017

1)ccision : NC obscrvcd that applicatiOn for thc abovc AA has bcen rc会 31Ted to I)IPP

Casc No.:16/2/81-ALC2/2017 Party NallleiJLC          Meet No/1)atc:8/81-

ELECTROMET PVT lッ TD、   Alン C2/2017
89                                                      1l o7 2017

HQ Filc             lRLA Filc            lン ic.No/1)atc:1310048551
:01/81/050/00016/AM18/      :13/24/040/00054/AM17/      08022017

Approved

22
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Decision : : NC decidcd to ratify the norms for the above AA taking clue from SION C-
1579, as pcr DIPP comments vide UO No.1215312017-TSW89 dated lll07l20l7 as

under:

1. Quantity of import item at Sl. No. I may be allowed as applied for i.e.40016 Kgs.

as 1.03 Kgs./Kg. content in thc export item.
Dcscription of import itcm at Sl. No. 2 may be modified as " Billets of Iron/low
carbon Stcel" and its quantity may be allowed as applied for i.e. 30282 Kgs. as

1.03 Kgs./Kg. contcnt in thc cxport item.

ItA may take suitablc consequential action accordingly.

Case No.: l2l2llll-Al,C2l20l1 Patly -\ame:JAIN Mll'l'n t- Me ct No/Date:8/8 I -

ROLLIn\G MIl.t.S. ALC2l20l1
I I .01 .2011

HQ File

90 :01/81/050/00012/AM18/

Casc No.:34/2/81-ALC2ノ 2017

HQ File

91 :01/81/050/00034/AM18/

Decision:NC obscrvcd
information from thc flrin.

Dccision : NC observed that application for the above AA has been referred to

comments. NC decided to await thcir comments and defer the case.

'l'he case stands deferred to 22.08.2017.

PartyName:VOES'fALPINE MeetNo/Date:8/81-

RLA「 ilc
:04/24/040/00194/AM17/

VAE VKN INDIA P
IンTD。 (「ORMERLY

Rlン A lrilc

:05/24/040/00556/AM17/

Lic.No/Date:0410162805

1002.2017

ALC2/2017
11.072017

Meet No/Date:8/81-

Alン C2/2017
1107.2017

Lic.No/Date:0210207375

Status:

Dcferrcd

Defer Date:

22.08.2017

MSME for

Status:
Deferred

Status:

Defcrrcd

Dcfer Datc:

22.08.2017

MSME for

Status:
Deferred

lコ ic No/Date:0510401633  Detr Datc:

14.022017 22082017

that I)IⅡ  vidc thcir UO datcd 15.5.2017 has sought ccrtain

NC dccidcd to a、vait rcply ofthc flrrn and dcfcr thc case.

′
l｀ hc casc stands dcfcrrcd to 22.08.2017.

Casc No.:20/2/81-AI“ C2/2017 Pally Nainle:MANASH
KUMAR PAUl′

HQ「 ilC RIン A「 ilc

92・
01/81/050/00020/AM18/    :02/24/049`90235/AM17/    20.02.2017

Decision:NC obscrvcd that application lor thc abovc AA has been refcrred to

comments.NC dccidcd to awaitthcir comments and dcfcrthc casc.

′
「 hc case stands defelTcd to 22.08.2017.

Case No.:25/25/81-Al“ C2/2016 Party Name:ESSAR FERRO   Mcet No/Date18/81-
AI′ 1′OYS COMPANY      ALC2/2017

11.07.2017

93 1iO「ile               RLA Ililc
:01/81/050/00620/AM17/       105/23/040/00517/AM17/

Dccision :NC notcd that DIPP dcflcicncy lcttcr

ILic.No/Date1051 0401774 Defer Date:

123.02.2017              22.08.2017 .

SHYAP

"…… “
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information.卜JC dccidcd to scnd a rclnindcr and dcfc・ r thc casc.

´
I｀hc case stands defelTcd t0 22.08.2017.

Casc No。 :8/2/81¨ ALC2/2017  Pa“ y Name:FC1 0EN       Meet No/Datc:8/8ト
CONNECTORS LIM11｀ ED   Alン C2/2017

11072017

IHQ File

94‐
:01/81/050/00008/AM18/

HQ File

95 :01/81/050/00009/AM18/

HQ File

96‐
:01/81/050/00004/AM18/

HQ Flle

97 :01/81/050/00021/AM18/

Casc No.:18/2/81-Alノ C2/2017

98

I)ccision:NC observcd that application for the abovcノ Aヽ has bccn rcicrrcd
commcnts.NC decided to awaittheir commcnts and dcibrthc casc.

′
I｀he casc stands defctrred to 22.08.2017

Casc No。 :9/2/81-ALC2/2017  Pany Name:FCI OEN       Mcct No/1)atc:8/8ト
CONNECTORSIン IMI´ I｀IED   Al´ C2/2017

11 072017

RLA File

:10/24/040/00113/ノ Mヽ17/

RLA File

:10/24/040/00112/AM17/

RLA File

:05/23/040/00496/AM17/

RLA File

:02/24/040/00222/AM17/

Palty Nalmc:1ン IうADSTONI]
IEN ER(〕 YLッTD

RLA I'ilc

Lッ ic.No/Datci1 01005973 1

2302.2017

I´ ic.No/1)atc:1010059732

2302.2017

Iン ic No/Datc:0510401808

01.032017

Mcet No/Datc:8/81-

ALC2/2017
11.07.2017

Lic.No/Date:0210207425

02.03.2017

Mcet No/Datc:8/81-

ALC2/2017
11.072017

Lic.No/Date:0210207442

Status:

Dcfcrrcd

I)cfcr I)atc:

22082017

to I)citY br

Status:

Dcfcrrcd

I)cibr I)atci

22082017

to DcitY ibr

Status:

Dcfcrrcd

Dcた rI)atc:

22082017

lo I)IPP ibr

Status:

Dcfcrrcd

Defcr Datcl

22082017

MSMI]lbr

Status:

1)cfcrrcd

1)ccision:NC observed that application fOr thc abOvc AA has bccn rcfthrrcd

commcnts.NC dccidcd tO awaitthcir commcnts and dcfcrthc casc.

´
1｀hc case stands defclTed t0 22.08.2017.

Casc No.:4/2/81-A LC2/2017  Party Name:ATC PRECIS10N  Mcct No/1)atc:8/8ト

COMPONENTS PlンTD     Alン C2/2017
11 072017

Decision : NC observed that application for the abovc AA has bccn rcl'crred
comments. NC decided to await their comments and dclcr tl-rc casc.

'l'he case stands dcferred to 22.0g.2017.

Casc No.:21/2/81-ALC2/2017 Parり Name:MANASH
KUMAR PAUL

Decision : NC observed that application for the above AA has been referred to
comments. NC decided to await their comments and dcfer the case.

The case stands deferred to 22.09.2017.

響 導 :
話 赫 線 品 襦 deD6;utv olroctor General oT rer€rsrr rrqe-

l*efu ,..EtX.=-iEEEtffi o.
r@ ft'r{r1lDePtr' of Commercs-' 
{r{-f, rF{.FIq/GoYt' of lndla-iH;11a;.{ffi.,,.,

1「ヽ1,、‐lビ

HQ IrilC
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22.08.2017

rcfcrrcd to MSME for

Status:

Dcferrcd

Defer Date:

22.08.2017

to DcitY for

HQ File

99 :01/81/050/00010/AM18/

102 HQ File
:01/81/050/00005/AM18/

RLA Irilc

:10/24/040/00117/AM17/

PVTlン TD

RLA「 ilc
i04/24/040/00214/AM17/

RIン A Ililc

:03/94/040/01113/AM17/

RLA Irilc

:l1/24/040/00007/AM17/

Lic.No/Date:1010059734

09032017

1107.2017

Lic.No/Date:0410162883

13.03.2017

Lic.No/Date:0310811805

14032017

Lic No/Date:1110028270

17.03.2017

:01/81/050/00018/ノ Mヽ18/ :02/24/040/00247/AM17/ 06.03.2017

Decision : NC obscrved that application for the above AA has been
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 22.08.2017 .

Case No.:10/2/81-ALC2/2017 Parり Name:FC1 0EN      Mcet No/Date:8/8ト
CONNECTORS LIMITED   ALC2/2017

111.072017

Dccision : NC observed that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

'l'he case stands defcrred to 22.08.2017.

Case No.:7/2181-Al,C2/2017 Party Namc:DIAMOND Mcct No/1)ate:8/81- Approvcd
ENGINIう 1〕 RING(CHENNAI) ALC2/2017

HQ File

:01/81/050/00007/AM18/

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide
tiO No.l2l53l20l7-'fsw/100 dated I ll07l20l7 as under:100 1. Words "containing l}g.7l4 M'f of Column/Beam " may be suffixed with the

description ol export item.

2. Word "ltelcvant" may bc prefixed with the descriptions of import item and its
quantity may bc allowcd as 1 1 1.908 MT as 1.02 Kgs./Kg. content in export items.

RA may takc suitable consequential action accordingly.

Casc No.:10/3/81-ALC2/2017 Party Namc:KRYFS POWER  Mcct No/Date:8/8ト
COMPONENTSIン IMITED  IAlコ C2/2017

11.07.2017

Approved

HQ File

101 :01/81/050/00044/AM18/

Decision :NC dccided to ratify thc norms for the above AA as per MOS comments vide
tJO No. 2(6)1201l-TW dated 02.05.2017 (Copy enclosed).

RA may take suitable consequential action accordingly.

Casc No。 :5/2/81‐ ALC2/2017  Party NamelBHARAT HEAVY IMect No/Date:8/81-
ElンECTRICALS LIMITED   ‐ALC2/2017

11.072017

Status:

Deferred

Defer Date:

22082017

to DHI forDecision : NC obscrvcd that application for the above AA has been referred
commcnts. NC dccided to await thcir comments and defer the case.
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´
「 hc casc stands dcR31Tcd to 22.08.2017

Case No。 :6/2/81-ALC2/2017

HQ Filc

:01/81/050/00006/AM18/

Party Namc:DIAMOND    Meet No/Date:8/8ト
ENGINEERING(CHENNAI)ALC2/2017
PVT LTD              ll.072017

RLA Filc                Lic.No/Datc:0410162901
:04/24/040/00206/AM17/      17032017

Approved

Decision::NC dccided to ratiflrthc norms for thc abovc AA as pcr DIPP commcnts

vide UO No.12/53/2017-TSW/103 datcd l1/07/2017 as undcr:

1. Words "containing 107 .64 MT of Welded & Seamless Steel Pipe, I Iollow Sections,
Columns & Beam Column" may be suffixed with the dcscription of cxport item.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1

to 4 and their quantities may be allowed as 1.02 Kgs./Kg. content in export itcms.
Import item at Sl. No. 5 may be allowed as per packing policy.

RA may take suitable consequential action accordingly.

Case No.: I 7/2/81-ALC2/201 7 Party Name:KEl Ⅳlcct No/1)atc18/81- Approvetl
INDUSTRIES LIMITED   IALC2/2017

1107.2017

HQ Filc RLA Filc I′ ic.No/Datc:0510402000
:01/81/050/00017/ノ M`18/     :05/23/040/00595/AM17/     20032017

Dccision::NC dccidcd tO ratitt the norms for thc abovc AA as pcr DIPP commcnts
vide lJO No.12/53/2017-´ 1・SW/104 datcd l1/07/2017 as undcr:

1. Nct、vcight Of cxpoll products lnay bc spcciflcd as undcri

Sl.

No.
Net Export
Weieht

Sl.

No.
Net Export
Weieht

Sl.

No.
Net Exporl
Weieht

Sl.

No.
Net Export
Weieht

1 2304 う
Ｄ 20820 5 4671 7 3548

つ
４ 4104 4 11441 6 2828 8 26530

Quantities of import item at Sl. No I viz. Coppcr Wire Rod/CC Rod(EC Grade)/ Coppcr
Cathode (9999% purity) (Electrolytic grade )may be allowed as under:
a) For Export products mentioned at Sl. No. I to 7, as 1.01 Kgs./kg content in thc

export products.
b) For Export product mentioned at Sl. No. 8 as 2480.4 Kgs./Km, taking clue

from Engineering Table 5.

Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade mi
be allowed as 1.05 Kgs./kg content in the export products at Sl. No. 1 to g.

Quantities of import item at Sl. No 3 viz. pvC Resin may be allowed as l.(
Kgs./kg content in the export products at Sl. No. 1 to 8.

Quantities of import item at Sl. No 4 viz. Antimony 'frioxide may be allowed i

1.05 Kgs./kg content in the export products at Sl. No. 1 to g.

Quantities of import item at Sl. No.5 i.e. Galvanised Steel Wire/G.l Wire may t
allowed as 1.02 kgs/kg content in the Export products at Sl. No. I to 7.
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3.

4.

5.

6.
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Quantity of irnport item at Sl. No 6 viz. HDPE may be allowed as 1.05 Kgs./Kg.
content in exporl product at Sl. No. 8 .

Quantity of import item at Sl. No. 7 viz. Nylon Compound of relevant grade mz

be allowed as 1.05 Kgs./Kg. content in export product at Sl. No. 8.

Quantity of import item at Sl. No. 8 i.e. Semi Conducting Water Blocking
Tape/Watcr Blocking Tape(Cable grade)may be allowed as 1.02 Sq.Mtrs./Sq.Mtr.
content in the Ilxport product at Sl. No. 8.

IRンヽmay takc suitablc conscqucntial action accordingly.

Casc No.:13/2/81-AIフ C2/2017 Pany Naine:JAIN METAL    Meet No/Datc:8/8ト
R01ッ Iン ING MILLS,        ALC2/2017

1107.2017

7.

8.

9.

HQ File

105 101/81/050/00013/AM18/

HQ「 ilC
iO 1/81/050/00132/ノ Mヽ18/

HQ「 ilC
:01/81/050/00109/AM18/

HQ Filc
108 :01/81/050/00128/AM18/

Decision : NC observed that application for the above AA has been referred
for comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 22.08.2017.

RLA Irile

:04/24/040/00224/AM17/

RIフA「 ilc

:03/95/040/00859/AM17/

RIノ A Irilc

:04/24/040/00229/AM17/

Rlン A Irilc

103/95/040/00966/AM17/

Lic.No/Date:0410162907

23.03.2017

IMcct No/Date:8/81-

:ALC2/2017
111.07.2017

1Lic.No/Date:0310812136
127.03.2017

Lic.No/Date:0410162937

29.03.2017

Meet No/Datc:8/8ト

ALC2/2017
11.07.2017

Lic.No/Date:0310812251
30.03.2017

Status:

Deferrcd

Defer Date:

22.08.2017

to MSME

Status:

Deferred

Defer Date:

22.08.2017

to MSME

Status:

Deferrcd

Dcfcr Date:

22.082017

tO MSME

Status:

Defcrrcd

Defer Date:

22.082017

to MSME

Casc No.:26/5/81-ALC2/2017 Party Name:PHOENIX
INDUS′「 RIES PVT.LTD

106

1)ccision :NC obscrvcd that application for thc above AA has been ren31Tcd

liDr conlnlcnts.N(〕 dccidcd to awaittheir commcnts and defcr thc casc.

′
l｀hc casc stands dcfcrrcd to 22.08.2017.

Casc No.:3/5/81-AI′ C2/2017  Pany Namc:JAIN METAL    Mcct No/Datc:8/81-
ROlッ 1ン ING MIlン LS,       ALC2/2017

11.072017

107

Decision : NC obscrved that application for the ubor. AA has been referred

lor comments. NC dccided to await their comments and defer the case.

'l'he case stands defcrred to 22.0W017 .

Casc No.:22/5/81-AIノ C2/2017 Palty NameiSHREE― JI
POWI〕 RIッ INES

Decision : NC obscrvcd that application for the above AA has been referred

lor commcnts. NC dccidcd to await their comments and defer the case.
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′
「 he casc stands dc13rrcd to 22.08.2017.

Casc No.:23/5/81-ALC2/2017 Party Nalllc:SH REE― JI
POWERl′ INES

HQ File

109 :01/81/050/00129/AM18/

HQ File

:O1/81/050/00171/AM18/

HQ File

:01/81/050/00167/AM18/

Case No.:7/8/81-ALC2/2017

113

HQ File

RLA Filc

:03/95/040/00967/AM17/

RLA File

:03/95/040/01027/AM17/

RLA File

:03/95/040/01025/AM17/

RLA File

:03/95/040/00009/AM18/

Party Name:METAlン PORl

RLA File

Mcct No/1)atc:8/81-

AlンC2/2017
1107.2017

1′ ic No/1)atc:0310812250

30032017

/ヽA has bccn rcftbrrcd

dcfcr thc casc.

AIン C2/2017
11072017

1ッ ic.No/1)atc:0310812320

31.032017

Lic.No/Date:0310812355

04.04.2017

Meet No/Date:8/81-

ALC2/2017
11.07.2017

Decision : NC observed that application for the above
for comments. NC decided to await their comments and

The case stands deferred to 22.08.2017.

CaseNo.:10/8/81-ALC2l20l7 PartyName:METAL POR'I'. MectNo/Datc:8/81-

Status:

Deferrcd

Defer Datc:

22.08.2017

to MSMI〕

Status:

Defcrrcd

I)cfcr I)atc:

22082017

1i・om ltA.

two sct ol｀

Status:
Defcrred

Defer Date:

22.08.2017

to MoS iiDr

Status:
Deferred

I)elcr l)atc:
22.08.2017

liom I{A.
two sct o1'

Status:
I)eferrcd

H O Decision:NC oも
scrvcd that hard cOpy Of thc application not rcccivcd

Mumbai.NC dccidcd tO rcqucst thc conccrncd Rc8ional Allthority to ior、 vard
application alongwith ncccssary documcnts for cxalllinatiOn Ofthc casc.

′
I｀hc casc stands deferrcd t0 22.08.2017.

Case No.:21/5/81-A LC2/2017 Parり Namc:PHOENIX I↑ OHン S Mcct No/1)atc:8/81-
PVT.1ンTD              AIッ C2/2017

11.072017

HQ File

111 :01/81/050/00127/AM18/

Dccision:NC observcd that applicatiOn for thc abOvc_/k/7k has bccn rcicrrcd

comments.NC decidcd tO await their cOmmcnts and dcfcar thc casc.

′
I｀he casc stands dcferred to 22.08.2017.

Case No.:6/8/81¨ ALC2/2017  Party Namc:MItTAL PORT   Mcct No/1)atc:8/8ト

AI′ C2/2017
11072017

Lic No/1)atc:0310812422

10042017
ll2 Decision : NC observcd that hard copy of thc application no1 rcccivcd

Mumbai' NC decided to request thc concerned I{cgional Authority to lorward
application alongwith nccessary documents for cxamination of thc casc.

'fhe case stands deferred to 22.08.2017.

R
ViNC

Lic.No/Date:0310812420 Defcr Datc:
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:01/81/050/00168/AM l8/ :0319510401010431AM171 10.04.2017 22.08.2017

Decision : NC observed that hard copy of the application not received from RA.
Mumbai. NC decided to request the concemed Regional Authority to forward two set of
application alongwith necessary documents for examination of the case.

The case stands deferred to 22.08.2017.

Casc No.:8/8/81-Al」 C2/2017  Party Naine:Mlう TAL PORT. Mcct No/Datc:8/81-
ALC2/2017
11.072017

HQ File              lRI´ A「ilc             lLic.No/Dtte:0310812421 1Defer Date:
:01/81/050/00169/AM18/      :03/95/040/00008/AM18/      10.04.2017             22.08.2017

114 bι
cision:NC observcd that hara copy of the application not rcccivcd ttom RA,

Mumbai.NC dccidcd to rcqucst thc conccmcd Rcgional Authority to forward two sct of

application along、vith ncccssary documcnts for cxamination ofthe case.

The case stands deferrcd to 22.08.2017.

Status:
Deferred

Casc No.:24/5/81-A IJC2/2017 Party Namc:POlンYCAB
WIRI〕 S PVT.1´TD

Mcct No/Date:8/81-

ALC2/2017
11.072017

Status:
Deferred

Status:
Defcrred

Status:
Deferrcd

HQ IrilC               RI′ A lrilc              Lic No/Date:0310812436 Defer Datci

l15 :01/81/050/00130//ヽ
4ヽ18/      :03/95/040/01046/AM17/      1104.2017             2208.2017

Dccision:lヽ (〕 obscrvcd that I)IPP dcicicncy lettcr scnt to flrlll on 27.06.2017,ho、 vcvcr,

no rcply rcccivcd. 1ヽ (〕 dccidcd to scnd a rclllinder to flrm and dcfthr thc casc.

′
1｀hc casc stands dctrrcd to 22.08.2017.

Casc No.:33/5/81-Alノ C2/2017 Party Name:BHANDARI    Mcet No/Date:8/81-
FOHン S&TUBES LIMITED,  ‐ALC2/2017

111.07.2017

HQl'Hc               RI′ A Ir‖ c              Lic No/Datc:0310812490 Defer Date:

l16 :O1/81/050/00139//ヽ ～
118/      :03/94/040/00031/ノ Mヽ18/       13042017              22082017

1)ccision:N(〕 observed that I)IPP dcflcicncy lcttcr scnt to flrnl on 27.06.2017,ho、 vcver,

no rcply rcccivcd. lマ (〕 dccidcd lo scnd a rcnlindcr to flrm and defer thc casc.

´
l｀ hc casc stands dcft‐ rrcd to 22.08.2017.

Casc No.:34/5/81-ALC2/2017 Parり Name:BHANDARI    Meet No/Date:8/81-
FOll′S&TUBES LIMITED,  ALC2/2017

11.07.2017

HQ「 ilc              RI´ A Irile              Lic.No/Date:0310812489 Defer Date:

117‐
01/81/050/00140/ノ M`18/      :03/94/040/00032/AM18/      ■3.04.2017              22082017

1)ccision:NC observcd that I)IPP deflciency lctter sent to f1111l on 27.06.2017,ho、 vevcr,

no rcply rcccived. NC dccided to scnd a remindcr to flrlln and dcfcr the casc.

'l'hc casc stands dcfcrrcd 1o22.08.2017.
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Case No.:9/8/81-ALC2/2017  Pany NamelMETAL PORT   Mcet No/1)atci8/8ト

AlッC2/2017
11072017

HQ Filc               RLA F‖ c              lン ic No/Datc:0310812603 Dcfcr Datc:
:01/81/050/00170/AM18/      :03/95/040/00037/AM18/      19.042017              22.082017
H8becision:NC obscrvcd thtt hard copy Of thc application not rcceivcd■

olll Iし
,ヽ

Mumbai.NC dccided tO rcqucst thc cOnccrned ltcgionalノ uヽthority to lbrward t、 vo sct Of

application along、vith neccssary documcnts for cxalllination 01｀ thc casc.

The casc stands dcfelTcd t0 22.08.2017.

Case No.:17/5181-ALC2/2017 Party Name:SVAM Mect No/1)atc:8/8!― Status:

Deferrcd

Defcr Date:

2208.2017

to ⅣISME

PACKAGING INDUS′
「 RIES  ALC2/2017

Status:
I)eferred

Status:
I)cferrcd

Decision : NC observed that application fbr thc abovc AA has bccn rcferrcd
for comments. NC decidcd to await their commcnts and dclcr lirc casc.

fhe case stands deferred to 22.08.2017 .

Case No.:3/8/81-ALC2/2017  Party Nallle:METAL PORT   Mcct No/1)atc:8/8ト

Al′C2/2017
11 072017

HQ Filc               RLA Irilc              Iン ic No/1)atc:0310812754 1)cた r Datci
101/81/050/00164/AM18/      :03/95/040/00057//ヽ M18/      25042017              22082017
120 Decision : NC observcd that hard cOpy Of thc applicatiOn not rcccivcd fl‐

Olll Rノ
,ヽ

Mumbai.NC decided tO rcquest thc cOncerned ltcgiona1/＼ uthOrity to ibrward twO sct Of
application alongwith neccssary documcnts for cxanlination ofthc casc.

´
「 hc casc stands dcfthrcd t0 22.08.2017.

Case No.:4/8/8卜 ALC2/2017  Parり Nalllc:METAlン PORT. Mect No/Datc:8/8ト
Alン C2/2017
1107.2017

IIQ Filc RLA lrilc l.ic.No/Darc:03loil2l57 Dcfcr Darc:
:01/8 l/050/001 65/AM I 8/ :03t95t040t00058/AM I 8/ 25.04.2011 22.08.2011l2l Decision : NC observcd that hard copy of thc application not rcccivcd lrom ItA.
Mumbai. NC decided to rcquest the concerned Rcgional Authority to 1brward 1wo sct of
application alongwith neccssary documents for examination of the case.

fhe case slands defcrrcd to 22.08.2017.

Case No.:5/8/81¨ ALC2/2017  Par"NamelMETAL PORT

HQ Filc

119 :01/81/050/00123/AM18/

HQ File

:01/81/050/00166/AM18/

PRIVATE LIMITED

RLA File

:05/24/040/00028/AM18/

RLA File

:03/95/040/00059/AM18/

l1 072017

1´ ic No/1)atei05 10402276

20.042017

Meet No/Date:8/8ト

ALC2/2017
1107.2017

Status:
Deferrcd

Status:
Deferred

I′ ic.No/1)atc:0310812782  1)cfc・ rI)atc:劉例7 mm
t― ′Bハ Lり :■ S`NO

菖 量
=彙
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′

7.

8.

9.

Decision : NC obscrved that hard copy of the application not received from RA,
Mumbai. NC decided to request the concerned Regional Authority to forward two set of
application alongwith necessary documents for examination of the case.

'fhe case stands defcrred to 22.08.2017.

Case No.:25l5181-Al,C2/2017 Party Narne:APAR MeetNo/Date:8/8 l- Approved
INDUSTRIES Iン IMITED     ALC2/2017

11.07.2017

HQ「 ile RIン A Irilc Lic No/Date:0310812844
:01/81/050/00131/AM18/      :03/94/040/00007/AM18/      26.04.2017

Dccision::NC dccidcd to ratitt thC norms for thc abovc AA as pcr DIPP commcnts

vidc tJtt No.12/53/2017-′「SNV/123 datcd l1/07/2017 as undcr:

l. Net Weights of 14.738 Ml', 16.758 MT, 11.344 MT, 33.803 MT & 17.944 MT. may be
specified with thc quantities of export products from Sl. No 1 to 5 respectively.
Words "Aluminium Conductor" may be suffixed with the description of export item at Sl.
No.3.
Words "Copper Conductor" may be suffixed with the description of export items at Sl. No.
4&5.
Words " 12 KM" & "9 KM" given in the description of export items at Sl. No 4 & 5

respectively may bc omitted.

Quantity of impo( itcm at Sl. No I viz. Copper Wire Rod(S mm dia)(E.C. Grade)
may be allowed as 67639 Kgs. as 1.01 Kgs./Kg content in the export items at Sl.
No. l, 2,4 & 5.

Quantity of irnport item at Sl. No 2 viz. Prinary Unalloyed Aluminium may be allowed as

applicd for i.c. 8289.82 Kgs. as l.0l Kgs./Kg content in the export item at Sl. No. 3.

Quantities of import item at Sl. No. 3 vrz. XLPE Compound may be allowed as

1.025 Kgs./Kg contcnt in thc export items at Sl. No. I & 3, as claimed by the firm.

Quantities of import item at Sl. No. 4 vrz. PVC Resin may be allowed as 1.01

Kgs./Kg contcnt in the export items at Sl. No. 7,2,4 & 5, as claimed by the firm.
Quantities of import item at Sl. No. 5 viz. Plasticizer(DoP) may be allowed as

1.01 Kgs./Kg content in the export items at Sl. No. 7,2, 4 & 5, as claimed by the
firm.

l0.Quantity of import item at Sl. No. 6 viz. G I Wire may be allowed as 1.01

Kgs./Kg content in the export item at Sl. No. 1 , as claimed by the firm.

RA may take suitable consequential action accordingly.

HQ「 ile RIン A「 ile

Meet No/Date18/8卜      Status:
ALC2/2017          Deferrcd
ll.072017

Lic No/Date:0310812841 Defcr Date:

,ro :01/81/050/00135/AM l8/ :03/95/040/00044lAMl&l 26.04.2011 2208.2017

Decision : NC observed that DIPP deficiency letter sent to firm on 27.06.2017, however,
no reply reccived. NC dccided to send a reminder to firm and defer the case.

l'he case stands dcferred to 22.08.2011 .

Casc No.:29/5/81-AIノ C2/2017 Parり Name:PARAM
INDUSTRIES

つ
０



Case No.:2/8/81-ALC2/2017  Patty Namc:METAL PORT   Mcct No/Datc:8/8ト
AlッC2/2017
11072017

HQ File                RLA Irilc               l′ ic No/1)atc:0310812942 Dcibr Datci
:01/81/050/00163/AM18/      :03/95/040/00078/AM18/      28042017             22082017
125 Decision : NC observed that hard copy of thc application not reccivcd ilolll IRυ

、ヽ
Mumbai.NC dccidcd to rcqucst thc conccrncd Rcgiona1/ヽ uthority to brward t、 vo sct ol｀
application along、vith nccessary documcnts for cxanlination ol｀ thc casc.

´
「 he casc stands dcfcrred to 22.08.2017.

Mcct No/Datc:8/81-

Alン C2/2017
1107.2017

ll.07.2017

1´ ic No/1)atc:3110066713

Status:
Deferrcd

Status:
Deferred

Status:

Dcfcrrcd

I)cibr I)atc:

22082017

to ⅣISNII〕、

Status:
Deferrcd

HQ File RLA File l´ ic.No/Date:0310812943  1)ctrI)atei

,rU:01/811050/00134/AMl8/ :03/951040100079/AMl8/ 28.04.201i 22.08.2017

Decision : NC observed that DIPP dcficiency lctter scnt to firm on 27.06.2017. howcvcr.
no reply received. NC decided to send a remindcr to firm and clcfcr the casc.

'fhe case stands deferred to 22.08.2017 .

Case No.:28/5/81-ALC2/2017 Party NamelPARAM
INDUSTRIES

PRIVATE LIMITED

RLA「 ile

Case No.:8/5/81‐ ALC2/2017  Parり Name:FUJIKURA     Mect No/Date:8/8ト
IAUTOMOTIVE INDIA     ALC2/2017

HQ Filc

127 :01/81/050/00114/AM18/      :31/83/040/00003/AM18/      ol o5 2017

Decision :NC observed that applicatiOn for the abOvc AA 、vas rcfcrrcd
MSME has returned the applicatiOn stating that flrlll is not an MSMI].

Thc casc stands dcferrcd t0 22.08.2017.

Case No.:9/5/81-ALC2/2017  Palty Nalllc:SHIVAIン IK     Mcct No/1)atc:8/8ト
BIM ETAl′ CONTROLSIン TD  Alン C2/2017

11072017

HQ Filc RLA I↑ ilc l′ ic No/Datc:0510402399 Dctr Datc:

,r* :01/81/050/001l5/AMl8/ :05t24t040t00040/AM18/ 01.05.2017 22.08.2017

Decision : NC observed that DIPP deficiency letter scnt to lirm on 21.06.2017. howcvcr.
no reply received. NC decided to send a reminder to firm and dclcr thc casc.

'l'he case stands deferred to 22.08.2017 _

Case No.: l2l5l8l-ALc2l20l7 Pamy Namc:KIll INDUSI-RIItS Mccr No/Darc:8/81- Status:
l-lMl'l'llD At,C2t2\tj Defcrred

I1.01.2011

129 HQ File RLA Irile l.ic.No/t)ate:05 10402415 I)cl'cr 1)arc:
:01/81/050/001 lS/AM l8/ :051231040100640lAMl7l 02.05.201 I 22.01.2017

Decision : NC observed that DIPI'} dcficiency lctter scnt to firm on 27.06.2017. howcvcr.
no reply received. NC decided to send a rcminder to llrm and dcl'cr 1he casc.

で 墾■愛費じ′BALJ`Ts編
Depuけ 3配品ぉ

=話
蒼藷重n掘1■I聴三壺ごご鞘 軍ょ、.∫
「
:勇詈L

u               ttli°

32・

‐
貸 り



′
I｀he casc stands dcllcrrcd to 22.08.2017.

Casc No.:13/5/81-Al,C2/2017 Palty Nalllc:KEIINDUSTRIES Mect No/Datc:8/81‐

Lッ IMITIうD              Al´ C2/2017
ll.072017

HQ Filc

130 :01/81/050/00119/AM18/

HQ File

i01/81/050/00125/AM18/

Casc No.:1/8/81-Al」 C2/2017

133 HQ「
ilc

RLA Ilile

:05/23/040/00001/AM18/

RLA「 ilc
:05/23/040/00041/AM18/

Paty Name:PONDY OXIDES
AND CHEMICALS LIMITED

RI´ A Irilc

Lic No/Date1051 0402455 Dcfer Date:

04.05.2017 22.082017

Lic.No/Date:0510402470

05.052017

Decision : NC obscrved that DIPP deficiency letter sent to firm on 27.06.2017, however,
no reply received. NC decided to send a reminder to firm and defer the case.

'l'he case stands deferred to 22.08.2011.

Casc No.:19/5/81¨ ALC2/2017 Party Name:KUMAR      IMeet No/Date:8/8ト
ENGINI:ERING WORKS    ALC2/2017

1107.2017

Approvcd

Status:
Deferred

Status:

Dcferred

Defer Date:

22.08.2017

Decision : : NC dccided to ratify the norms for the abovc AA on repeat basis as per

I)IPP commcnts vidc tJO No.l2l53l20l7-Tsw/l3l dated 1110712017 as under:

Words "containing 204000 Kgs. of Stairrless Steel" may be suffixed with the description of
export product.
Words "of relcvant thickness and grade" may be suffixed with the description of import
item and its quantity may bc allowed as applied for i.e.224400 Kgs. as 1.10 Kgs./Kg.
contcnt in the cxporl items.

RA may takc suitablc consequcntial action accordingly.

Casc No.:32l5181-Al,C2l20l7 Pafly Name:MfrH'ln l'UBES Meet No/Date:8/81- Status:
I-lMl'l'tll) Al.C2l2}ll Deferred

I1.01 .2011

tlQ If ilc Rl.A Irilc [-ic.No/Date:03 10813091 Defer Date:

:0 l/8l/050/001 3 8/AM I 8/ :0319510401010401AM171 05.05.2017 22.08.2011

Decision : NC decidcd to ask the firm to submit the information as per DIPP tJO
r32 No.1215312017-TSw/216-AlR darcd lt01l20l7 as under:

L Spccific OD and W'l'of export products.
2. Manufacturing proccss willr rcduction in diameter and wall thickness at each stage of

drawing aud rvastagc clairncd at cach stage with complete justification.

'l'hc casc stands delcrrcd to22.08.2017.

１

　
　

　

つ
４

Mcet No/Datc:8/81-

ALC2/2017
11072017

Lic.No/Datc:0410163268

:O1/81/050/00162/AM18/      :04/24/040/00043/AM18/      21.06.2017

1)ccision : NC obscrved that hard copy of thc application not received. *, O""r^,r!Mf

ffi33



request RA, Chennai to provide three set of application alongwith related documents lbr
cxamination of the case.

The case stands defened to 22.08.2017.

Ominc Agcnda of Mccting No。 8/81 datcd H。()7.2017

M/S.TRAFOMECINDIA MAGNEICS PWttE LIMITm
Filc No.: 01/81/050/00325/AM12/

RLA「ile No.:07/24/040/00258/AM12/

Casc No.AR-194 Ⅳ1/S.CARCLO TECHNICAL PLASTICS(P)LTD。
Mccting No. 8/81 HQ Filc No.:01/81/162/0043/AM'14/DES― H
Datcd:-11.07.2017 RIンA File No.:1/02/2010:EOUiCSEZ/

Subject: Fixation of scrap/wastage norms.
Decision : NC observed that application for the abovc AA has bcen refcrrc-d-to C&lrC lor
comments. NC decided to await their comments and defcr the casc.

'l'he case stands deferred to 22.08.2017 .

Casc No.AR-195 M/S.MC COM INDUSTRIES(INDIA)PRIVATE Iフ IMI′ l｀ED
ⅣIceting No.8/81 HQ Filc No.:01/81/50/00447/AM14/DES.H
Datcd:― ll.07.2017 RLA Filc lヽ 0.:03/95/040/00616/AM14
Subject: Ratiflcation of norms in rcspcct Of Advancc Authorization No.

0310756576 datcd 01.11.2013.

Decision: NC obser
comments. NC decide

The case stands deferr

nred that applicatiOn for thc abOvc ハkA has bccn rctrrcd to MSヽ /11〕 br
d to awaittheir cOmments and dcibrthc casc.

cd to 22.08.2017.

Casc No.AR-196 M/S.SUMI MoTHERSON INNOVATIVE ENGINEERING LIMITED
Mccting No.8/81 HQI「 ile No.:01/81/050/00376/AMH/
Datcd:-11.07.2017 RLA File No.:05/24/040/00460/AM10/
Subject: Fixation of nollllS in rCspect of Advance Authorization No.0510258719

dated 17.02.2010。

Dccision : NC observed that application lor the abovc AA has bccn refcr:icd to C&pC lor
comments. NC decided to await their comments and dcl-cr the casc.

'l'he case stands deferred to 22.08.2017.

Case No.AR-197 M/S.´ l｀RAFOMEC INDIA MAGNETICS PRIVATE Iノ IMITED
File No.: 01/81/050/00270/AM13/

RLA「 ilc No.:07/24/040/00216/AM13/
Mccting No.8/81

Datcd:-11.07.2017

Fixation of norms in respect of na
datcd ll.09.2012.

DccisiOn:DHI D/L dated 13.04.2017.Rcminder datcd iう T55.2017.

Case No.AR… 198
Mceting No. 8/81

Dated:-11.o7.2017

.  、′し1九 _`

Fixation of norms in respect of Advance- Authorization No. 0710083779

Subjcct:

Subject:

`1)、34
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datcd 08.11.2011.

Decision: NC observcd that DHI deficiency letter dated 13.04.2017 followed with reminder
datcd 19.05.2017 was scnt to firm. Since, no reply was received from the company despite

remindcr, the committce decided to reject the case with direction to company to pay customs

duty & applicablc intcrcst for llODC.

RA may take suitable consequential action accordingly.

Casc No.AR-199
Mccting No. 8/81

Dated:-11.07.2017

Subicct:

Decision : NC observed that application for the alove AA has been referred to C&PC for
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 22.08.2017 .

Casc No.AR-201 M/S.CROMPTON GREAVES LIMI″I｀ED

Casc No.AR-202

M       _
I)atcd:-11.07.2017

Sub"iect:

l)ccision for the above AA has been referred to C&PC

0

M/S.LM WIND POWER BLADES(INDIA)PRIVATE LIMITED
I'lQ Filc No.: 01/8 1 1050100473/AMl5/
RLA「 ilc No.:07/24/040/00250/AM15/
Modification/amcndment of ratified norrns in respect of advance

authorization no. 07 I 01 06866 dated 20.10.2014.

(〕 asc]ヽ o.ノ Rヽ-200 M/S.CROMPTON GREAVES LIMITED
ⅣIccting No.8/81 HO lrilc No.:01/81/050/00505/AM15/

I)atcdi-11.07.2017 RI´A「 ilc No.:03/94/040/00268/AM15/

Subjcct: irixation of norms in respect of Advance Authorization No. Advance

Authorisation No. 03 1 0789692 dated 26.09 .201 4.

Dccision:NC noted that DIII vide thcir l」 O.No.3/181/2014 dated 10.07.2017 has requested to

providc thc calculation for thc dirncnsion of corc and coil fronl rating of thc export product as

sought vide thcir E)/1ン datcd 7.1.2015(Copy enc10sed).

′
rhc casc stands dcfcrrcd to 22.08.2017.

Mccting No. 8/81 I uq rite No. 0t/81/0s0/00066/Avl1lDE!_lI
I)atcd:― H.07.2017  1 RLA「 ilc No.:03/94/040/00391/AM14/

.Sutrie.t 
-fir4"aif-ti* 

authorization no'

0310766731 datcd 17.01.2014

D..isiorr NC decided to modify the norms for the above AA as per DHI comments as under :

1. fo modify the AA No. 0310632382 dated23.05.20111 instead of AA No.031032382 dated

23.05.2011 .

2. EP as per AA i.e 80 MVAR, 400 KV, 3-Phase, Shunt Reactor with MS Tank and

Transformer instead of 80 MVAR, 420 KV, 3-Phase, Shunt Reactor with MS Tank and

Transformer for redemption purpose only.
RA may take suitable consequential action accordingly

M/S.DEIン PHI CONNECTION SYSTEMS PRIVATE LIⅣ IITED

HQ lrilC N9.101/81/050/00103/AM16

RI,A File No.:10/24/040/00135/AIⅥ 15

Irixation ol norms in respect of advance authorization no. 1010059079

datcd 25.03.2015.

: NC obscrvcd that

、 _/し y ll
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comments. NC decided to await their commcnts and dclcr the casc.

The case stands deferred to 22.08.2017.

Casc No.AR-203 M/S.FCI OEN CONNECTORSIン IMITED
Mccting No.8/81 HQ File No.:01/81/050/00421/ノ Mヽ15/
Dated:-11.07.2017 RLA Filc No.:10/24/040/00058/AM15/

Suhject: Fixation of nollllS in respect of advance authorization no.1010058810

dated 26.09.2014.

Dccision: NC observed that application for thc abovc AA has bccn refcrrcd to DcitY lor
comments. NC decided to await their comments and dcl-cr thc case.

'l'hc case stands deferred to 22.08.2017.

「
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Case No.AR-204 Ⅳ〔/S.FCI OEN CONNECTORSIン IMITED
Meeting No. 8/81 HQ File No.:01/81/050/00154/AM16/
Dated:-11.07.2017 RLA File No.:10/24/040/00140/AM15/
Sub.iect: FixatiOn of norllls in rcspect ol'advancc aut1lorization nO. lo100591()8

dated 13.04.2015.

Decision: NC observed that application for the abovc na t ^ Ue.n ."ic"=aG O.iti-fo.
comments. NC decided to await their comments and dclcr thc casc.

The case stands deferred to 22.08.2017.

Case No.AR-205 M/S.VINEY CORPORATION PRIVATE IノIMITED
Meeting No. 8/81 HQ llile No.:01/81/050/00016/AM15
I)atcd:_1107.2017 RLA Filc No.:05/24/040/00337/AM14
Subject: Modification/amendment of norms in respect of advance authorization

no. 051037801I dated 03-02.2014
Decision: NC observed that application lor the abovc IA h6-b"." i.t .i.a to tNitr r,r.
comments. NC decided to await their comments and delcr the case.

'fhc case stands deferred to 22.08.2017.

Casc No.AR-206 M/S.TEXMACO RAIL&ENGINEERING Iン IMITI]D
Mecting No. 8/81 HQ Filc No.:01/81/050/00125/AM15/DES.I1/
Datcd:-11.07.2017 RLA「ilc No.:02/24/040/00138/AM14/
Sub.iect: Ratiflcation Of norlns in respcct advancc authorization no.0210196856

datcd 26。 11.2013.

Decision: NC observed that rcply of the firm has been lor*aro".ed to t>ttl. ot[-naslnforma,l iira
as pcr I'|CHS Code export item concerns DIPP. NC dccidcd to forward thc same to DIIrp lor
comments and defer the case.

Casc No.AR-207 M/S.WILLIAMS CONTROLSINDIA PRIVATE Iン IMITFD
Meeting No.8/81 HQ File No.:01/81/050/00420/AMl―
Datcd:-11.o7.2017 RLA File No.:31/82/040/00186/AM14/

VIN(lo Kl
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Subject: I Modification/amendment in fixed nomls in respect of advance
atithorization no.3110061138datcd22.11.2013.

Decision: NC obscrvcd that application for thc above AA has been referred to DeitY for
commcnts. NC decidcd to await their comments and defer the case.

'l'lrc casc stands dcl-crrcd to 22.08.2017 .

Casc No.AR-208 M/S.AIン S′ l｀OM PRO」 ECTS INDIA Iフ IMH｀ED
Mceting No. 8/81 HQ Filc No.:01/81/050/00515/AM12/DES.I1/

I)atcd:-11.07.2017 ItLA Filc lヽ o.:03/94/040/01033/AM12/

Sub.iect: Ratiflcation ofNollllS OfAdvancc Authorization No.0310683926 dated

29.02.2012.

Dccision: Rcply U/li DIII. 'l'o lorward a copy of the same again.

Casc No.AR-209 M/S.VINDHYA TELELINKS LIMITED
Mcctir-rg No. 8/81 I'lQ File No.: 01/8I/050/001 66lAM14/DES-ll
Datcd:-11.07.2017 RLA Filc No.:11/24/040/00021/AM13/

Suヽ edi    l澪
器拐 鳳 鳳 efl‖;h ESped of AdvaFc tthonzmon NQ)6.2013.

Decision: NC obscrvcd that application for thc above AA has been referred to DO'l' for
conlmcllts. NC dccided to aw-ait their commcnts and defer the casc.

'l'lrc casc stands dclcrred to 22.08.2017.

Casc No.AR-210 M/S.IMAGl〕 LABELS PRIVATE LIMITED
Mccting No. 8/81 HQ IrilC:01/81/050/00272/AM15/DES― I1/

I)atcd:-11.07.2017 RIンA lrilc:07/24/040/00070/AM13/

Sr.rbiect: Ratiflcation of nolllls in reSpcct of Advancc Authorization No.

0710088940 datcd 15.06.2012.

Decision NC decided to ratify the norms for the above AA as per DIPP (Chemical Division)
comments vide F No.7/232120i7-TSW87 (copy enclosed).

RA may take suitable consequential action accordingly

Casc No.AR-211 M/S.METAIン PORT
ⅣIcctinR No.8/81 HQ IrilC:O1/81/050/Q0123/AM17/DES― I1/

I)atcd:-11.07.2017 RIンA IFilc:03/95/040ノ 00079/AM17/

Sr.rbjcct: NIIodiflcation of flxed no...ls in respcct of advance authorization no.

0310804562 datcd ll.05.2016.

n..iriorl NC oU..r*A m.tlitpp Comments need further examination in consultation with

concerned authority. fhe case stands deferred to22.08.2017.

Case No.AR-212 M/S.KEIINDUS′FRIES IンIMI・ I｀ED
McctinA No.8/81 I IQ 419 }.{9 : 0l I 81 1050 I 003721 t\M17 I
I)atcd:-11.07.2017 RLA lrilc No:05/23/040/00253/AM17/

Subjcct: Ⅳlodiflcation of ratiflcd norlns in rcspcct of Advance Authorization

No.0510399591 datcd 31.08.2016.

Dccision::NC dccidcd to modify thc nollllS fOrthe abovc AA as per DIPP comments vidc UO

No.12/53/2017-TSW/212-A/]R datcd l1/07/2017 as under:
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As exports were made prior to ratification of norms by the Norms Committee and
content of "Nylon Compound" has been indicated in Shipping Bills, for the purpose of
redemption, description of export items at Sl. No. I to 3 & 6 to 23 may be restored as per
Advance Authorization.

take suitable uential action accordin

Casc No.AR-213 M/S.KEIINDUSTRIES LIMITED
Mecting No.8/81 HQ File No:01/81/050/00373/AM17/
Datedi… 11.07.2017 RLA「ile No:05/23/040/00278/AM17/
Subject: ィヽlodiflcation of ratifled norlns in rcspcct Of Advancc Authorization

No.0510399923 datcd 28.09.2016.

Decision: NC decided to modify thc norms for the above A,\ as p.. Ulef .o--cnts uidauo
No.1215312017-TSW213-AlR dated 1 Il07 12017 as under:

As exports were made prior to ratification ol norms by thc Norms Commitlcc and
content of "Nylon Compound" has becn indicatcd in Shipping Ilills, lbr thc purposc of
redcmption, description of cxport items a1 Sl. No. 27 to 2L) may bc rcstorcd ur p.. Advancc
Authorization.

84 .ry t.t. rrit"Ut. . dingly.

Case Noo AR-214 M/S.KEIINDUSTRIES LIMITED
Mecting No.8/81 HQ Filc No:01/81/050/00375/AM17/
Dated:-11.07.2017 RLA Filc No:05/23/040/00348/AM17/
Subject: RィlodiflcatiOn of ratifled nOrms in rcspcct of Advance Authorization

No.0510400318 dated 28.10.2016.

Decision:NCdecidedtomodifythenormsfortheabovidct]O
No.12153120l 7-TSW/214-A1R dated ttl07 l2ot7 as undcr:

As exports were made prior to ratification of norms by the Norms Committee and contcnt
of "Nylon Compound & PVC Compound " has bccn inclicatcd in Shipping Ilills. for thc
purpose of redemption, description of export itcm Sl. No. 68 &. 69 rnuy 

-b. 
restored as pcr

Advance Authorization.

RA may take suitable consequential action accordingly.

Casc No.AR-215 M/S.TRIVENI AERONAUTICS_PRIVATE Iン Iゝ41TED,TUMKttR
Mccting No.8/81 HQ File No:01/81/061/00002/AM18/
Datcd:-11.07.2017 CSEZ Filc No.1/43/2008:EOU:CSEZ/403/
Subject: asis undcr 100%EOU
ueclsron: NU observed that application Ibr the abovc AA has
comments. NC decidcd to await their comments and dcl-cr 1hc casc.

'fhe case stands deferred lo 22.0g.2017.

been referred to MSME for

Casc NO.AR-216 M/S.ABIR INFRASTRUCTuRE PRIVATE Iン IMITED
Mccting No.8/81 HQ Filc No:01/81/050/00213'AMH/
Datcd:-11.07.2017 KLA「 1lc No:05/23/040/00230/AM10/
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Sr"rbiccl:

Dccision: NC decided to ask the firm to submit the
'l'SW/216-AlR datcd 1110112017 as under:

as pcr DIPP UO No.12/53/2017-

1. Firm has informed that therc has been change in description and quantities of supply
items and accordingly they have requested for review/ reconsideration of adhoc Norm
fixcd earlier by the Norms Committee.

2. Advance Authorization is very old and no past record of the case is available with us.

3. Firm may be asked to submit the following details:
(i) Revised list of export items giving description, quantities in meters and their weights.
(ii) Revised list of import items giving description and quantities.
(iii) Information in respect of Sl. No. 3, 4, 5, 7l &. 1lA of Standard Deficiency Format,

revised export product wise.

le case stands deferred to 22.08.2017 .

Casc No.AR… 218 M/S.BHARAT HEAVY ELECTRICALS LIMITED
McctinQ No.8/81

Datcd:-11.07.2017

SubjcCt:

Dccision:NC dccidcd modify thc nolllls forthc above AA as pcr DIPP UO No.12/53/2017-

1｀S 「ヽ/218-A/R dated l1/07/2017 as under:

Keeping in vicw that only import items at Sl. No. 3(Epoxy Mica Paper) , 4( Polyester

Glass'fape), 5 (Conducting Irleecc'l'ape ) & 9(Epoxy Mica Folium) are insulating materials

and import item at Sl. No. 7(lipoxy Resin) & 8( I{ardener) are process materials for Vacuum

Pressurc Impregnation, for the purpose of redemption, norms for these items may be modified
as under

1. Import items at S1. No. 3, 4, 5 & 9 put together may be allowed within 3 % of FOB

value of exports.
2. Quantity of import items at Sl. No. 7 &.8 may be allowed on net to net basis.

RA ma take suitablc uential action accordi

吻 ]鷲,iな r
/          .  Iし

て
'「

Modiflcation of ratiflcd nolllls in respcct of Advance Authorization

No.0510261567 dated 31.03.2010.

Casc No.AR-217 M/S.BHARAT HEAVY ELECTRICALS LIⅣ IITED
Mccting No. 8/81 HQ IfilC No:01/81/050/00578/AM10/

I)atcd:-11.07.2017 RIンA「ilc No:05/23/040/00176/AM10/

Subject: Ratiflcation of norlns in rcspcct of Advance Authorization No.

0510259435 dated 25.02.2010.

Decision: NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 22.08.2011.

HQ lrilc No: 01/8 | 10501002491 AMl4l
RIンA Filc No:11/24/040/00068/AMl1/

Modiflcation of ratiflcd norFnS in rcspcct of Advance Authorization

No。 1110024366 datcd 23.03.2011

Casc No.AR-219 M/S.BHARAT HEAVY ELECTRICALS LIⅣ lITED
McctinA No.8/81 HQ「ilc No:01/81/050/00302/AM12/
I)atcdi-11.07.2017 RIンA「ilc No:05/23/040/00199/AM12/ 〃

岬
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Ratification of norms in respect of Advance Authorization No.
05 1030523 1 dated 14.10.2011.

Subject:

Decision : NC observed that application for the abovc AA has becn referred to DIII for
comments. NC decided to await their comments and dcfer the casc.

The case stands deferred to 22.08.2017.

Case No.AR-220 M/S.BHARAT HEAVY EIッ ECTRICAIン SIッ IMITED
Meeting No. 8/81 HQ File No: 01/81/0501002931AM121
I)atcd:-11.07.2017 RLA Filc No:05/23/040/00196/AM12/
Subject: Ratification of norms in respect of Advance Authorization No.

05 1 0305232 dated 14. I 0.201 1.

Decision : NC observed that application for the abovc AA has bcen referrad t" DIil f*
comments. NC decided to await their comments and defer the casc.

'fhe case stands deferred to 22.08.2017 .

Casc Noo AR-221 M/S.BHARAT HEAVY ELECTRICAIフS LIMITED
Meeting No. 8/81 HQ File No: 01/81/050/00395/AMl2l
Datcd:-11.07.2017 RLA File No:05/23/040/00321/AM12/

Subject: Ratification of norms in respect of Advance Authorization No
05 1 03 10197 dated 02.12.201 1 .

Decision : NC observed that application for the ;bo* AA t a. b"cn rcl'effed to IIII lor
comments. NC decided to await their comments and defcr the casc.

The case stands deferred to 22.08.2017.

Casc No.AR-222 Ⅳ1/S.BHARAT HEAVY ELECTRICAIンS LIMITED
Meeting No. 8/81 HQ Irile No: 0l/8 I 1050100020/AM I 3/
Dated:-11.07.2017 RLA Filc No:05/23/040/00435/AM12/
Subject: Ratification of norms in respect of Advance Auttrorization No

05 1 03 17273 dated 10.02.2012.
Decision : NC observed that application for the abovC nn has ucen
comments. NC decided to await thcir comments and clclcr thc casc.

The case stands deferred to 22.08.2017 .

referred to DHI fOr

___.1
Case No.AR-223 M/S.CROMPTON GREAVESIンIMI´ I｀ED
Meeting No. 8/81 HQ File No.: 01/81/050/000503/AMls/DESJI /
Dated:… 11.07.2017 RLA Irile No. : 03/94 104010037 8l AMt 5 I

a
Authorisation No. 03 1 078983 3 dated 30.09.20 I 4.

Subject:

Decision:NCconsideredtheagendaulone*ith11-,"
norns for above AA as per SION c-330 as per DHI recommendation.

RA may take suitable ial action accordin

Casc No.AR-224
Meeting No. 8/81

M/S.NATIONAL STEEL AND AGRO INDUSTRIES LIMITED
File No:01/81/050/00641/AM15/
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Dated:-11.07.2017 RIノA「ilc No:56/24/040/00053/AⅣl15/

Subjcct: Ratiflcation of nolllls in rCSpect of Advance Authorization No.

5610004512 dated 06.01.2015.

Dccision:NC dccidcd to ratify thc norms for above

No.2(6)/2017-TD datcd 20.06.2017(copy Cnc10scd).

RA may take suitablc conscqucntial action accordingly.

AA as per MOS comments vide UO

⌒

Casc No.AR-225

_|vt"Sqry xo._q/81
Dated:- 11.07 .2017

Subject:

Decision : NC considcrcd thc agcnda alongwith relevant documents and taking clue fl・om SI()N

C-1627, Committee decided to ratify the norms for the above AA as under :

l. Quantity of import item at Sl. No.1&2 may be allowed as 1.06 Kgs./kg. content

export itcm.

ntav takc suitablc co uential action accordin

M/S.TRANSLLOY INDIA PRIVATE Iフ IMITED
No. 8/81

11.07.2017 RIンA lrilc No:03/95/040/00175/AM12/

Subjcct: Ratiflcation of norms in rcspcct of Advance Authorization No.

0310636282 datcd 15.06.2011.

Decision : NC considcrcd thc agcnda alongwith relevant documcnts and taking clue from SION
C-1627. Committcc decidcd to ratify thc norms for the above AA as undcr :

1 . Quantity of import itcm at Sl. No.1, 2, 4 & 5 may be allowed as 1.06 Kgs./kg. content
thc export item.

2. Quantity of import at Sl. No.3 may be allowed as 1.02 Kgs./kg. content in the export
ltclll.

may takc suitablc uential action accordin

Casc No.AR-228
vtggl4gllo. 8/81

thc

RA

IIド憮 :札
: ■′| ′  . :■ ■ .1マ :′ (=:′ ′

M/S.TRANSIフ IンOY INDIA PRIVATE LIⅣ IITED

HO llilC No:01/81/050/00101/AM12/

RIフA Filc No:03/95/040/00986/AⅣ ll1/

Ratiflcation of norms in rcspcct of Advance Authorization No.

0310625042 datcd 05.04.2011.

Casc No.AR-226
HO lrilc No:01/81/050/00131/AM12/

Casc No.AR-227 M/S.CROMPTON GREAVES LIMITED
Mccting No.8/81 Ho「 ilc No.:01/81/050/00624/AM08/
Datcdi-11.07.2017 Rlン A File No.:03/94/040/00634/AM08/

SuttCCti           l】

llT:l12111ttЪ :1∫:`SpCCt 
°f Advancc Authorization No. Advancc

44382 dated 26.09.2007.

Decision: NC observed that represcntation for the above AA has been referred to DHI for
comments. DIII has informed that whether refurbishing comes under the definition of
manufacture. NC decided to examine the matter and defer the case.

'l'he case stands deferred to 22.08.2017 .

M/S.IIINDAIンCO INDUSTRIES LIMITI〕D
Irilc No.:01/81/050/00440/AM16/DltS― I1/ /,ノ
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Datcd:… 11.07.2017 RLA Filc No.:34/24/040/00171/AⅣ l15/
Subject: Modiflcation of ratifled nolllls in rcspcct Of Advancc AuthorizatiOn No.

3410040605 dated 08.10.2014.

Decision: NC observed that representation for tt" uUoi"_.,tzf fr^ b*, *fe*d t" D-llT6oi
comments. NC decided to await their comments and del-cr the casc.

The case stands deferred to 22.08.2017.

Casc No.AR-229 M/S.KEIINDUSTRIES LIMITED
Mccting No. 8/81 HQ 17ilC No:01/81/050/00539/AM17/
Datcd:-11.07.2017 RLA File No:05/23/040/00450/Aヽ 417/
Subject: Modiflcation Of ratifled norlns in respect Of Advance AuthorizatiOn

No.0510401144 dated 05,01.2017.

refcrred to DiPI, forDecision: NC observed that ..pr.r.ntutioffi. th" ubota AA has bcc,
comments. NC decided to await their comments and delcr the case.

The case stands deferred to 22.0g.2017 .

Casc No.AR-230 M/S.KEIINDUSTRIES LIMI′
1｀ED

4ヽccting No. 8/81 HQ Filc No:01/81/050/00538/AM17/
I)ated:_11.07.2017 RLA Filc No:05/23/040/00408/Aヽ 417/
Subject: Modiflcation of ratifled norlms in rcspcct Of Advancc AuthorizatiOn

No.0510400797 datcd 14.12.2016.

uecrsron: NU observe
comments. NC decided

The case stands deferrer

ld that rcprcsentation for thc abovcノ ノヽk has bccn rcibrrcd tO I)IPP fOr
to awaittheir cOmments and dcfcrthc casc.

ito 22.08.2017.

Casc No.AR-231 M/S.MARINO CABLESINDIA PRIVATE Iッ IMI′「 ED
Mceting No.8/81 HQ IrilC No:01/81/050/00382/AM17/
Dated:-11.07.2017 RLA File No:05/24/040/00242/AM17/
Subject: NIIodiflcation of ratiflcd n0111lS in respcct of Advancc AuthorizatiOn

No.0510399551 datcd 24.08.2016.

Decision: NC decided to ask the firm to submit the lollowing informationlpoint-wise) loiGc
all the cables covered in the Advance Authorization as pcr DIPP IJO No. l2li3lZ017-'fSW/231-
A/R dated 1110712017 as under :

1. Size of conductors in cables alongwith quantities ol'cablcs in Kms. conductor sizc wisc.
2- Detailed calculations for the requirement of each raw material, cxporl product wise

supported by the Cross scctional diagram of the cablc/lSuycrs data shcct-
3. Net weight per KM of each Cable
4. Material balancing viz. net content of cach importcd and indigenous input, cxport product

wise, per KM of export product.
5' Total requirement of each raw material, cxport product wisc, in a tabular form

The case stands deferred to 22.08.2017.

Casc No.AR-232 M/S.TOSHIBA TRANSMISSION& DIS´ I｀RIBUTI()N SYS´ I｀ 1〕MS
INDIA)PRIVATE LIMITEI)
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Mcctintt No.8/81 HQ「 ilc No:01/81/050/00363/ANl16/DI]S.H/
I)atcd:― ll.07.2017 RIンA Filc No:09/24/040/00462/AM16/

Subject: Ⅳlodiflcation of ratiflcd norms in rcspcct of Advancc Authorization

No.0910062829 datcd 03.11.2015.

Decision: NC observed that representation for the above AA has been referred to DHI for
comments. DI-II has informed that representation not received by them. NC decided to forward
a copy of the same to DIII for commcnts and defer the case.

'fhe case stands deferrcd to 22.08.2017 .

Casc No.AR-233 M/S.TOSHH3A′「 RANSMISSION&DISTRIBUTION SYSTEMS
(INI)IA)PRIVATE LIMITED

McctinR No 8/81 HQ IfilC No:01/81/050/00224/AM17/1)I]S.I1/

I)atcd:-11.07.2017 RIンA Filc No:09/24/040/00013/AM17/

Subicct: Modiflcation of ratifled norms in respect of Advance Authorization

No.0910063609 datcd 09.05.2016.

Decision: NC observed that representation for the above AA has been referred to DHI for
comments. DI-ll has informed that rcprcsentation not received by them. NC decided to a copy
of the same to DI'll for comments and defer the case.

I'hc case stands deferred to 22.08.2017.

Casc No.AR-234 M/S.VINDHYA TELELINKS LIMITED
McctinR No.8/81 HQ IrilC No:01/81/050/00529/AM12/
Datcd:-11.07.2017 RIンA「ilc No:11/24/040/00055/AM12/
Sub.icct: Modiflcation of flxcd norms in rcspcct of advancc authorization no.

1110026712 datcd 25.01.2012.

Decision: NC observcd that representation for the above AA has been referred to DOf for
comments. NC decided to await their comments and defer the case.

l'he case stands deferred to 22.08.2017.

I)atc:28.07.2017

Placc:Nc、 vI)clhi
(vin::1[lil:「 1:ashyap)(BaUit Singh)

Deputy Dircctor Gcneral Iroreign Trade
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Government oflndia

Department of Heavy lndustry

TSIA/(B)SeCtion
*****

Re■  01/81/50/67/AM-15/DES.‖

Sub: Ratification of AA No.310767749 dated

Greaves.
24.L.2014 - Crompton

The request is to ractify on Repeat basis however, it is observed
that the EP's are different.

2. DES ll may decide as per policy & procedure.
nyu*
l-----'
(K.K. Tiwari)

lndustrial Advisor

Dv.DGF丁 ,DES.‖

F.No.3/58/2014 darcd lo 17l2ot7

護
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Departlment of lndustrial Policyィ 髭Promotion

(TSW)

NC Meeting dated l1/07/2017-Case No.37/8/81(lⅥ /SL&T Hydrocarbon Engineering
Lilllited)(Advance Authorization No.0310795786 dated 08。 05。2015)

Advance Authorisation may be ratified as under:

l. Words "With 3LPP coating & 30 MM thick cement lining" may be suffixed with
the description of export item.

2. Net weight of export item may be specified as 463.048 MT.
3. Quantity of export item may also be specified as 2525 Meters

4. Word "Relevant" may be prefixed with the description of import items at Sl. No.

| &2.

with accountability clause.

7. Quantities of import items at Sl. No. 4 & 12 may be allowed as applied for.

8. Quantities of import items at Sl. No. 5 & 6 may be allowed as 0.218 MT &
0.472 MT respectively taking clue from SION C-129011291 & 1292.

g. Quantity of import item at Sl. No. 7 may be allowed as 5 MT as claimed by the

firm taking clue from SION C-129011291 &.1292.
l0.Quantity of import item at Sl. No.8 may be allowed as 0.11 MT as 1.05

Kgs./Kg. content in export item.
11. Quantity of import item at Sl. No. 9 may be allowed as 55 Nos. (5.5 MT) on net

to net basis.

5. Net weight of import items at Sl. No. 1,2 & 3

I 15 MT & 1 MT respectively.
6. Quantities of import items at S1. No. 1,2 &,3 may

12. Quantity of import item at Sl. No. 10

1.05 Kgs./Kg. content in export item.

13. Size of one roll for import item at Sl. No. 1l
14. Quantity of import item at Sl. No. l1 may

Norms committee may take a view

may be specified as 190 MT,

be allowed on net to net basis

may be allowed as 24 MT as

may be specified as 30 Meters.
be on net to net basis.

/ 111o)1)_′
ュ

(S. K. Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/53/2017-TSW/20 datcd 11/07/2017

|〕 !|::::::||11.
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated llt07l20l7 - Case No. 2618/81 ( M/s. Zenith Precision Pvt. Limited)
(Advance Authorization No. 0710108374 dated 16.06.2015)

Firm may be asked to submit the following information:

l. Quantities of export items in Nos. also in addition to their weights.

2. Information in respect of Sl. No. 3 &. ll of Standard Deficiency Format.

3. Input raw material blank size and weight without cutting allowance - export product

wise.
3. Cutting allowance and any other allowance lwastage, export product wise.

Norms committee may take a view

/ Ki-+'trt )
(S.K.Jain)

Development Officer

Norms Colllmittee II

DIPP No.12/53/2017-TSW/23 dated 11/07/2017
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Departllllent of lndustrial Policyど &Promotion

(TSW)

NC Ⅳleeting dated l1/07/2017… Case No。 7/5/81(Ⅳ1/S Thermo Cables Limited)(Advance
Authorization No.0910064435 dated 02.12.2016)

Advance Authorisation may be ratified as under:

t ol cXpOrt products

Ｓ‐
．
Ｎ。

Net Export
Weisht (Kes.)

Ｓ‐
．
Ｎ。

Net Export
Weieht (Kes.)

Sl.

No.
Net Export
Weight (Kgs.)

1 2251 7 2134
つ
つ 72765

つ
乙

ξ
υ
ｎ
ン
ス
”

０
０ 1536 4 150832

3 1350 9 8171 20280

4 1432 10 14098 6 11514

5 13098 11 42300 7 39475

6 2134 12 46117

1. Net weight of be specified as under:

2. Words " Sheathed, 300V" may be sufhxed

with the description of export product at Sl. No. 1.

Words " Coppir Conducior, i.ubber insulated, PVC& HDPE Sheathed, 300V" may be

suffixed with the description of export products at Sl. No.2, 3,6,7,9 to 13, 16 &' 17,

Words " Copper Conductor, Rub6er insulated, PVC& HDPE Sheathed, 600V" may be

suffixed witti itre description of export products at Sl. No. 4,5,14 & 15.

Words .. Copper Coniuctor, 300V" may be suffixed with the description of export

product at Sl. No. 8.

6. Quantities of import items at Sl. No l, 10, 23,36,49,62,76,90,97,111,125,141,157,
tiz, tg6, 199 U ztS viz. Continuous Cast Copper Rod 8mm (Electrolytic Grade) may

be allowed inclusive of 0.25 oZ wastage as claimed by the firm, for export items at Sl'

No. I to 17 resPectivelY.

7. Quantities of import items at Sl. No. g,17,12,22,24,25,35,3J,38, 48, 50, 5l ,61,63,
64,J5,77,78,89,96,98,99,110,1 12,113,124,126,121,140,142,143' 156' 158', 159',

17l,174, tls,, t85, 187, 188, 198, 200,201,213,216,217 &229 viz. PVC Compound

& HDpE may be allowed on net to net basis claimed by the firm. Accordingly quantities

of import items at Sl. No. 50, 110, 156, 158 , 200, 2Ol,216 &'2ll may be restricted to

1313 Kgs., 1536 Kgs., 6304 Kgs. ,6565 Kgs., 1022Kgs.,794Kgs" 3506 Kgs' &',

27 22 Kgs. resPectivelY.

8. euantities of import iiems at Sl. No. 15,28, 41, 54,67,81, lO2, 116, 130, 146, 162,178,

1gl,2O4 &220 viz. G.I Wire may be allowed as 1'003 Kgs'/Kg' content in export

items as claimed bY the firm.
9. Rest of the import items may be allowed as 1.001 Kgs./Kg' colt:lt in^ export items as

claimed by the firm. Accordingly quantities of import items at Sl' No' 59' 69' 73' 80 ' 83'

87, 101 ,lLt,137,139, tSZ tz rcb may be resiricted to 344'l Kgs', 11'48 Kgs''

54.9 Kgs., 38 Kgs., 11.48 Kgs',54'd Kgs', -289'4 
Kgs''324 Kgs'' 1283'6 Kgs''

637 .5 {gs., 1427'2 Kgs. & 2581Kgs' respectively' > - %r1 Ltt r--
Norms committee may take a view 

'O X. .laini
DeveloPment Officer

Norms Committee II
M-TSw/62 dated 1rlo7l2ol7

3.

4.

5.

u   載 日

r時 |、午
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|フDepartlrlent of lndustrial Policy“ &Promotion

(TSW)

NC PIleeting dated 30/05/2017‐ Case No。 4/22/81(M/s Anglo Steel Private Ltd。 )(Advance
Authorization No.0310808875 dated 28.10.2016)

Advance Authorisation may bc ratifled as under on repeat basis as per Advance

Authorization No.0310810638 dated 19.01.2017 ratiflcd in NC meeting  dated
16/05/2017:

1. Words " BTCiEUE/LTC/STC" may be prefixed with the description of
export product .

2. Word "Relevant grade and size " may prefixed with the description of import
item and its quantity may be allowed as 800 MT as 1.60 Kgs./Kg. content in
the export item taking clue from SIONs C-385 & C-593.

Norms committee may take a view
9'--/ -*. 7't-6'L''?-

(S. K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/42/2017¨ TSu″/56 dated 30/05/2017

ur
E-ire -g;'t.t o.rqq

VINOO KLIIUAfT KASHYAP
Blisr <rw{ flliart 3di).+fl{i

i i, Grt Tr.dc Ocvolocnrcnt Ollrcct
'*U qs.qsa 11q1stilly1lq4rr

O,. rc.aie Gen!',.'i o! Fo.c,9t I.ndc
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Departlllent of lndustrial Policy“ 髭Promotion

(TSW)

NC ⅣIeeting dated 30/05/2017‐ Case No.5/22/81(Ⅳ 1/S Ang10 Steel Private Ltd。 )(Advance
Authorization No.0310808874 dated 28.10.2016)

Advance Authorisation may be ratiflcd as under on rcpeat basis as per Advancc

Authorization No. 0310810638 dated 19.01.2017 ratiflcd in NC mecting  dated
16/05/2017:

l. Words " BTC/EUE/LTC/STC" may be prefixed with the description of
export product .

2. Word "Relevant grade and size " may prefixed with the description of import
item and its quantity may be allowed as 800 MT as 1.60 Kgs./l(g. content in
the export item taking clue from SIONs C-385 &, C-593.

Norms committee may take a view

´お■2‐ノ,.___
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/42/2017-TSW/57 dated 30/05/2017

艤
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は TヽR…
V:N00KじいAR KASHYAP
い■,,1こ硼 ィヽR tlT゛療 ,"…
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vo!) Advance
Authorization No 3410042735 dated 08.12.2016 - M/s Micron Calcite Pvt Ltd,
Vadodara.

DGFT may refer to their UO No 011811501615/AM-17IDES-21546 dated 24.04.2017
for import of 25000 Kg Electrolytic Prime Quality Tin Plate against export of 25253
Kg Printed Tin Plates by M/s Micron Calcite Pvt Ltd, Vadodara. ln this connection,
it is informed that the aforesaid product is already covered vide SION C1703.
Accordingly, import of Electrolytic Prime Quality Tin Plate on net to net basis, as
per aforesaid SION may be allowed.

(sm#
Deputy lndustrial Adviser

ズ ri vinod Kashyap,FTDO,DGFT,Udyog Bhawan,New Delhi.

Ministry of Steel U.O.No. 2(10)12017-TD dated 15.06.2017

ヽ1タ

´ ゞ ο
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated llt07t20l7- Case No. ll/25l81 (M/s Cosmos Engitech Pvt. Ltd.)
(Advance Authorization No. 3410042745 dated 09.12-2016)

Reply submitted by the firm vide their letter dated 2410412011 has been perused which

is not complete/proper and they may be asked to submit the following information(point-wise)

for the items covered in the Advance Authorization :

l. Specific description of export item and its quantity in Nos. also in addition to its

weight, export product wise.
2. Information in respect of Sl. No. 3, 4, 5, 11 & 1lA of Standard Deficiency

Format-export product wise.

Norms committee may take a view

(S.K.Jain)
Development Oflicer

Norms Committee II
DIPP No. l2l 53 12017-TSW/65 datcd   l1/07/2017

-S )-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated llt07t20l6 - Case No. 19/2/81 (M/s Maharashtra Seamless Limited)
(Advance Authorization No. 0510401318 dated 17.01.2017)

Advance Authorisation may be ratified as under:

l. Word "Relevant" may be prefixed with the description of import item at Sl. No.

10 and its quantity may be allowed as 1.25 MT/MT content in the export item

at Sl. No. I taking clue from SION C-1884.

2. Quantities of import items at Sl.No. I to 9, ll & 12 may be allowed upto 2 o/o of
FOB value of exPorts.

Norms committee may take a view

Norms Committee II
DIPP No.12/53/2017-TSW/74 datcd 11/07/2017

''/fr,t-tt-
(S.K.Jain)

Development Officer

_ゞZ″
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lll07t20ll- Case No. 3212/81 (M/s Vinayak International Housewares

Pvt. Ltd.) (Advance Authorization No. 0510401437 dated 3r.01.2017)

Advance Authorisation may be ratified as under on repeat basis:

l. Words "of relevant thickness" may be suffixed with the descriptions of import items at Sl.

No. I & 2 and their quantities may be allowed as applied for i.e.90.2 MT & 45.1 MT

respectively as I .10 Kgs./kg. content in the export items at Sl. No. | & 2.

Norms committee may take a view

乙二JF叫
Development Offlcer

Norms CoIIImittee II

DIPP No.12/53/2017-TSW/84 dated 11/07/2017

ー
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated l1/07/2017‐ Case No.12ノ25/81 (M/s COSmOs Engitech Pvto Ltd。 )

(Advance Authorization No.3410042906 dated 02.02.2017)

Reply subnlitted by the flrln vide their letter dated 24/04/2017 has been perused which

is not completc/proper and they may be asked to submit thc following infollllatiOn(point― WiSe)

for the items covercd in the Advance Authorization:

1.   Speciflc description of export item and its quantity in Nos. also in addition to its

weight,export product wise.

2.   InfoHnation in respect of Sl.No.3,4,5,11∂こ1lA of Standard]Deflciency Follllat‐

export product wise.

Norms Committee II
DIPP No.12/53/2017-TSW/86 datcd 11/07/2017

ノン
イマ爾琥_,ム

(S.K.Jain)
Development Officer

-54-
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated llt07t}0l7- Case No. 1612/81 (M/s. JLC Electromet Private Limited)

(Advance Authorization No. 1310048557 dated 08'02'2017)

Taking clue from SION C-l|7g,Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as applied for i'e'

40016 Kgs. as 1.03 Kgs./Kg. content in the export item'

2. Description of import item at Sl. No. 2 may be modified as " Billets of lrorVlow

carbon Steel" and its quantity may be allowed as applied for i.e. 30282 Kgs' as

1.03 Kgs./Kg. content in the export item.

Norms committee may take a view tu-.* G, &Jx
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 1215312017-TSW/89 dated lll07 12017

3Gf\,iiri F
gq qer|-:fq:lir,lr ii: ...i ..

Oeputy Olroctor Gonoral of ts or oigrr I rede
ffig a+rqrg rrErf=r+Yrr(.rq

Olroctorate G€n€ml of Forelgn Trado
qrfu-q Bqg7P.oa,. of commerce

tIT{6 Trg.ETq/Govt. of lndla
Erdf-I "rT?. 

.Td ft-c<j?I
Lrdyog Elhawen, New Dolhl
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lll07l20l7 - Case No. 7/2/81 (M/s Diamond Engineering (Chennai)

Pvt. Limited) (Advance Authorization No. 0410162883 dated 13.03.2017)

Advance Authorization may be ratified as under:

1 . Words "containing 109.714 MT of Column/Beam " may be suffixed with the description

of export item.

2. Word "Relevant" may be prehxed with the descriptions of import item and its quantity

may be allowed as 1 1 1.908 MT as 1.02 Kgs./Kg. content in export items.

Norms committee may take a view

, ,- ttt -hL. tL
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. 1215312017-TSW/100 dated lll07 12017

- 5e-
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F.No. 2(61t2011-TW
Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norm in respect of Advance Licence No. 031081180s
dated 14.03.2017 of M/s KRYFS Power component Limited, Mumbai.

DGFT may refer to their UO No 011811501 044 IAM-18/DES-2/6 dated 27.04.2017
whereby the above mentioned Advance Authorization- of-M/s KRYFS Power
Component Limited, Mumbai has been fonrvarded to Ministry of Steel for our
comments/views.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented
(CRGO) Steel in coils form (Prime Quality) of relevant grade with wastage of 1.015
Kg/kg for the aforesaid export product subject to the condition that width of imported
coils is more than the respective width of export products. However, export of coils
cannot be made from imported sheets. Therefore, import of sheets, as applied, are
not recommended. The following amendment in the description of item of import and
quantity of import is recommended:

―
・

０

Ｓ

Ｎ

Advance
Authorizatio
n No and
date

Description of item of
export

Qty Description of item of
import

Qty

1 031081180
5   dated
14.03.2017

Cold Rolled Grain
Ottented  (CRGO)
Steel SI社  cOils for
丁ransformer  Cores
width up to 600 rnm

500
M丁

Cold Rolled Grain
Oriented (CRGO)
Steel in coils form
(Prime Quality) of
relevant grade having
width more than 600
mm.

507.5
MT

@L
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Vk・ μ

“

:+ソρ′
Sh百 動 ,FttDO,DGFT,Udyog Bhawan,New Delhi.
Ministry of Steel U.0.No.2(6)/2011-1円 V dated 02.05.2017

野
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Department of Industrial Policy & Promotion

(rsw)
//―ο7r′″7

NC Meeting dated lll07l20l7 - Case No. 6/2/81 (M/s Diamond Engineering (Chennai)
Pvt. Limited) (Advance Authorization No. 0410162901 dated 17.03.2017)

Advance Authorization may be ratified as under:

1. Words "containing l0l .64 MT of Welded & Seamless Steel Pipe, Hollow
Sections , Columns & Beam Column" may be suffixed with the description of
export item.

2. Word "Relevant" may be prefixed with the descriptions of import items at SI. No.
I to 4 and their quantities may be allowed as 1.02 Kgs./Kg. content in export
items.

3. Import item at Sl. No. 5 may be allowed as per packing policy.

Norms committee may take a view

Norms Committee I
DIPP No. 1215312017-TSW/103 dated lll07l20l7

-/ -/1|7*Pl
(S.K.Jain)

Development Officer

_ s6-



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lll07l20l7 - Case No. 17l2/81(M/s KEI Industries Limited) (Advance
Authorization No. 05f0402000 dated 20.03.2017)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Exporl
Weieht

Ｓ‐
．
Ｎ。

Net Export
Weisht

Ｓ‐
．
Ｎ。

Net Export
Weieht

Ｓ‐
．
Ｎ。

Net Exporl
Weieht

1 2304 ●
′ 20820 4671 7 3548

つ
４ 4104 4 l1441 6 2828 8 26530

2. Quantities of import item at Sl. No I viz. Copper Wire RodiCC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. I to7, as 1.01 Kgs.ikg content in the
export products.

b) For Export product mentioned at Sl. No. 8 as 2480.4 Kgs./Km, taking clue from
Engineering Table 5.

tot{
----il -1-)21)

may be

Kgs.lkg

3. Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade
allowed as 1.05 Kgs./kg content in the export products at Sl. No. 1 to 8.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05
content in the export products at Sl. No. I to 8.

5. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may
1.05 Kgs./kg content in the export products at Sl. No. I to 8.

6. Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire
as 1.02 kgs/kg content in the Export products at Sl. No. I to 7 .

7. Quantity of import item at Sl. No 6 viz. HDPE may be allowed as
content in export product at Sl. No. 8 .

8. Quantity of import item at Sl. No. 7 viz. Nylon Compound of relevant grade may be
allowed as 1.05 Kgs./Kg. content in export product at Sl. No. 8.

9. Quantity of import item at Sl. No. 8 i.e. Semi Conducting Water Blocking Tape/Water
Blocking Tape(Cable grade) may be allowed as 1.02 Sq.Mtrs./Sq.Mtr. content in the
Export product at Sl. No. 8.

Norms committee may take a view
+d

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2l53l20ll-Tsw104 dated lll07l20I7

be allowed as

may be allowed

1.05 Kgs./Kg.

- S9'



DepartIIlent of lndustrial Policy“ 髭Promotion

(TSW)

ノ23
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NC ⅣIeeting dated l1/07/2017… Case No.25/5/81(Ⅳ 1/S Apar lndustries Limited)(Advance
Authorization No.0310812844 dated 26.04.2017)

Advance Authorisation may be ratified as under:

l. Net Weights of 74.738 MT, 16.758MT, 11.344 MT, 33.803 MT & 17.944 MT. may be

specified with the quantities of export products from Sl. No 1 to 5 respectively.

2. Words "Aluminium Conductor" may be suffixed with the description of export item at Sl.

No.3.
3. Words "Copper Conductor" may be suffixed with the description of export items at Sl.

No.4 & 5.

Words * 12 KM- & "9 KM" given in the description of export items at Sl. No 4 &. 5

respectively may be omitted.

Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may

be allowed as 67 639 Kgs. as 1 .01 Kgs./Kg content in the export items at Sl. No. l, 2, 4

&5.
6. Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed

as applied for i.e. 8289.82 Kgs. as 1.01 Kgs./Kg content in the export item at Sl. No. 3.

7. Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export items at Sl. No. | & 3, as claimed by the firm.
8. Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01 Kgs./Kg

content in the export items at Sl. No. 1,2,4 & 5, as claimed by the firm.
9. Quantities of import item at Sl. No. 5 viz. Plasticizer(DoP) may be allowed as

I .01 Kgs./Kg content in the export items at Sl. No. 1,2, 4 & 5, as claimed by the firm.
10. Quantity of import item at Sl. No. 6 viz. G I Wire may be allowed as 1.01 Kgs./Kg

content in the export item at Sl. No. I , as claimed by the firm.

Norms committee may take a view

-*
?,{*;'l;YtL't)

Development Officer
Norms Committee II
DIPP No. l2l53l20ll-Tsw/123 dated lll07 12017

4.

5.
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated lll07l20l7 - Case No. 19/5/81 (M/s Kumar Engineering Works)
(Advance Authorization No. 0510402470 dated 05.05.2017)

Advance Authorisation may be ratified on repeat basis as under:

l. Words "containing 204000 Kgs. of Stainless Steel" may be suffixed with the description

ofexport product.
2. Words "of relevant thickness and grade" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 224400 Kgs. as LlO Kgs./Kg.
content in the export items.

Norms committee may take a view

--'-F-
I ll -?r ?21 L

(S.Ko Jain)
Development Offlcer

Norms Colllmittee II

DIPP No.12/53/2017-TSW/131 dated l1/07/2017

“
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC RIeeting dated l1/07/2017‐ Case No.32/5/81(R1/S Rdehta Tubes Ltd。 )(Advance

Authorization No.0310813091 dated 05.05.2017)

Firm may be asked to subrnit the fo1lowing information:

1. Specific OD and WT of export products'

2. Manufacturing process wiih reduction in diameter and wall thickness at each

stage of aru*irg and wastage claimed at each stage with complete justification.

Norms committee maY take a view

―

′

下 動 し ,っ

(S.Ko Jain)  ~
Development Officer

Norms Committee Ⅱ

E)IPP No.12/53/2017-TSW/132 dated  17/07/2017

紺
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Departrnent of Heavy industry

TSVV(B)Section

Rei lD 01/81/50/505/AM-15/DES‖

Sub:  Ratification Of norrn of AA No.0310789692-CromptOn Greaves.

A copy of D/L letter of even number dated 7.i-.2ots is enclosed
requesting for calculations for the dimensions of core and coil from the rating
ofthe export product etc.

2. ln the absence of relevant data, DES ll may decide as per policy &
procedure.

lndustrial Adviser

Encl: a/a

DES― ||′ DGF丁

DH!UO No.3/181/2014/TSW(B)`馘 |。・7.2017

´ι
`″



Ministry of Heavy Industries & Public Enterprises
Department of HearY Industry

TSW(B) Section

Subject: Application of M/S CrOmpton Greaves Ltd for ratiflcation Of norm
of AA No 0310789692 dated 26 09 2014

Reference above application the firm may be requested to furnish
following information:

1. Copy of advance authorization.
2. Information as per 51. No. 4, 5, 8 & 11 of SDL.

3. End use of import item no. 9,72,13,28 to 39 in the manufacturing
process.

This issue with the approval of IA (KKT).

β司螺i5
Sr. Development Officer

θ(t

日 DO,DES II,DG「 F
DHIUO No 3(181)/2014/TSW(B)/ dated 07 01 2015

´ιレー



DEPARTMENT OF｀ 1ぶ」ξ子1暑%ビ』高耐 PROMOT10N

(TSW Section)

15-06-2012- M/s Image Labels

(NArD LAL)
consu:tant
31‐05…2017
‐

O← |(`|ハ
|`

SubieCt:AdvancC Authorization No.0710088940 datcd
Pvt.Ltd.

Ref:DGFTUoNo.o|18:,l5ol212lAM-:IyDES-2Dated||-05-20|7

Inthiscase,thefirmhasclaimedwastageofl5o/o?1,1.^^':*m.1t1|asforthe
export product. gur"d on process no*-.tu.t ani other details, 107o wastage is allowed

"r'a 
,.*taingly, following norrns are recommended :-

DGFT〔 DES‐ ll)

sq qErf+*{rqt I <l .i r- I Jq Iq tY
ooiuiv cjtioctor conoral of Forolgn TEdo

tur zrrqrq qillQqqiTflq
orr'etGiite Geneml of Forolgn Trad€
qrFrq frlTr{/DePtt. of commerce

qrrEI ilT{.Fl-q/Govt. of lndla
wTtT +rcI=T, TE: t<=<-i

uay-o-g- arriivan, Now D€lhl

Item of Im
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(Thickness 0.5mm)

to 6.0mm

12400.00 Kglnsulator made of
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lll07t20l7 - Case No. A/R-212 (M/s KEI Industries Limited) (Advance

Authorization No. 0510399591 dated 31.08.2016)

As exports were made prior to ratification of norms by the Norms Committee and

content of "Nylon Compound" has been indicated in Shipping Bills , for the purpose of

redemption, description of export items at S1. No. 1 to 3 & 6 to 23 may be restored as per

Advance Authorization.

Norms committee maY take a view

′´話J肝
殉り

Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/53/2017-TSW/212-A/R dated l1/07/2017
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dated l1/07/2017-Case Noo A/R‐ 216(Ⅳ1/s Abir lnfrastructure Private
Lilnited)(Advance Authorization No.0510261567 dated 31。 03.2010)

1. Firm has informed that there has been change in description and quantities of
supply items and accordingly they have requested for review/ reconsideration of
adhoc Norm fixed earlier by the Norms Committee.

2. Advance Authorization is very old and no past record of the case is available
with us.

3. Firm may be asked to submit the following details:
(i) Revised list of export items giving description, quantities in meters and

their weights.
(ii) Revised list of import items giving description and quantities.
(iii) Information in respect of Sl. No. 3,4, 5,1 I & I 1A of Standard Deficiency

Format, revised export product wise.

Norms comΠlittee may take a vie、 v

Norms Committee Ⅱ
DIPP No.12/53/2017-TSW/216-A/R dated l1/07/2017

(S.K.Jain)
Development Officer

Ⅵ  P
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated lll07t20l7 - Case No. A/R-218 (M/s Bharat Heavy Electricals Limited)
(Advance Authorization No. 1110024366 dated 23.03.2011)

Keeping in view that only import items at Sl. No. 3(Epoxy Mica Paper) , 4( Polyester

Glass Tape), 5 (Conducting Fleece Tape ) & 9(Epoxy Mica Folium) are insulating materials

and import item at Sl. No. 7(Epoxy Resin) & 8( Hardener) are process materials for Vacuum

Pressure Impregnation, for the purpose of redemption, norms for these items may be modified

as under

1. Import items at Sl. No. 3, 4, 5 & 9 put together may be allowed within 3 oh of
FOB value of exports.

2. Quantity of import items at Sl. No. 7 & 8 may be allowed on net to net basis.

Norms committee may take a view

′′
「
ο7‐2タノフ
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<;,{*u,
Development Officer

Norms Committee II
DIPP No. 1215312017-TSW/218-A/R dated 11107 12017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1110712017- Case No. A/R-231 (M/s Marino Cables
(Advance Authorization No. 0510399551 dated 24.08.2016)

Firm may be asked to submit the following information(point-wise)
covered in the Advance Authorization :

t /-o7-2o lJ

India Pvt. Limited)

for the all the cables

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

-/ ---:- It I ->t Ll
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1215312017-TSWl23l-A/R dated ttt07 t2Tt7
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